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BEFORE THE NATIONAL GREEN TRIBUNAL, %

EASTERN ZONE BENCH, KOLKATA
[Original Application No. 49 of 2025 (EZ)]

IN THE MATTER OF:

Manbodh Kumar «seoe Applicant
- Versus

State of Bibar & Ors. .«+.. Respondents

REPLY /RESPONSE FILED BY THE RESPONDENT NO.11 ie.
BHOLA RAM STEELS PVT. LTD.

MOST RESPECTFULLY SHEWETH:
1.  That the present Reply/Response has been filed by the Respondent
No.11 i.e. Bhola Ram Steels Pvt. Ltd. [hereinafter referred to as the

“answering Respondent”]. That the answering Respondent is filing this
present Reply/Response through its Authorized Representative,
namely, Sh. Kapil Kumar Saraswat, who vide Board Resolution dated
02.05.2025, has been duly authorized to sign & verify this present
Reply/Response, to file documents, to sign Vakalatnama, to depose
before this Hon’ble Tribunal and to do all such other act (s) as may be
necessary for this present Reply/Response. Board Resolution dated
02.05.2025 is annexed as Annexure; R11/A.

2. That at the outset, the answering Respondent denies each & all the
statements, averments and allegations contained in the captioned
Original Application filed by the Applicant (pertaining to the answering
Respondent) which are contrary to or inconsistent with what has been
stated herein below and the said contents are deemed to be specifically
denied and set traversed in seriatim. That save & except what are
matters of records and what has been specifically admitted hereinafter,

each and every said allegations, statements, averments and contentions
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made in the captioned Original Application filed by the Applicant are
hereby denied.

That the answering Respondent is a company i‘egistered under the
Companies Act, 1956 having its Registered Office at: Nasriganj,
Danapur, Patna, Bihar — 800 012 and its Corporate Office at: 2™ Floor,
M-79, M-Block Market, Greater Kailash ~ I, New Delhi — 110 048.
That the answering Respondent is operational since March, 1998 and is
engaged in the business of manufacturing & sale of Steel Billet, M.S.
Flat, Bar & Rods, Squire and Electro Forged Grating. That the
answering Respondent manufactures a high-quality product only on
pre-defined orders for Government Projects and Public Sector Units
(PSUs) like Tata, L & T, Reliance etc.

That the answering Respondent is a compliant unit and is operating its
unit with all the necessary permissions, licenses and/or Consent to
Operate. That the answering Respondent is duly following all the
directions /guidelines issued time & again by the statutory authorities
and is following all the law which are necessary to operate the industry.
That the answering Respondent carries out its operation in such a way
so as to protect & preserve the environment and also is committed to
deliver to the consumer, products that meet high quality specifications
for which very stringent quality measures are followed by the
answering Respondent in its various stages of the manufacturing

process.

That the answering Respondent duly have the Environmental Clearance
(EC) dated 14.03.2024 issued by the State Environment Impact
Assessment Authority (SEIAA), Bihar. Copy of the Environmental
Clearance (EC) dated 14.03.2024 issued by the State Environment
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Impact Assessment Authority (SEIAA), Bihar is annexed as
Annexure: R11/B.

That the answering Respondent have valid consents both under Section
25/26 of the Water (Prevention and Control of Pollution) Act, 1974 as
well as under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 issued by the Bihar State Pollution Control Board,
both of which are valid till 21.06.2028. Copy of the Consent to Operate
dated 22.06.2023 under Section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974 issued by the Bihar State Pollution
Control Board is annexed as Annexure: R11/C. Copy of the Consent
to Operate dated 22.06.2023 under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981 issued by the Bihar State Pollution

Control Board is annexed as Annexure: R11/D.

That the answering Respondent also have the Authorization under the
provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 which is valid till 09.10.2029.
Copy of the Authorization under the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016
dated 17.03.2025 issued by the Bihar State Pollution Control Board is

annexed as Annexure: R11/E.

That the answering Respondent is a Zero Liquid Discharge (ZLD) unit
and no industrial waste in discharged by the answering Respondent.
That the raw effluent from process is firstly collected in a Collection
tank for dosing process. That, thereafier, the effluent was sent to settling
tank and from there it went to the filtration tank. That treated water is,
thereafter, kept in a storage tank, from where it is taken back for

process. That the cooling water is kept in re-circulation system for
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purposes of cooling and re-circulates after passing through cooling
towers. That ultrasonic flow-meter is duly installed at the inlet as well
as outlet of the Effluent Treatment Plant (ETP) of the answering
Respondent. That the answering Respondent has also duly installed
PTZ camera at the Effluent Treatment Plant (ETP) of the answering
Respondent. Copy of the Lay-out of the ETP of the answering
Respondent is annexed as Annexure: R11/F. Photographs of the
ultrasonic flow-meters installed at the inlet as well as outlet of the
Effluent Treatment Plant (ETP) of the answering Respondent are
collectively annexed as Annexure: R11/G (Colly). Photograph of the
PTZ Camera installed at the Effluent Treatment Plant (ETP) of the

answering Respondent are collectively annexed as Annexure: R11/H.

That the furnace of the answering Respondent runs of electric power
only and hot galvanization process runs on PNG .fuel. That no
coal/furnace oil/pet coke and/or any other source is used in the furnace
of the answering Respondent. That in order to control the air pollution,
the answering Respondent has installed two fume extraction system
[primary — for electric furnace and secondary — for shade area] attached
with dust collector and wet-scrubber having the stack height of 30
meters from the ground level. That the answering Respondent has also
installed online monitoring system for control of emission, which is
connected with the server of the Bihar State Pollution Control Board as
well as Central Pollution Control Board on 24 x 7 basis. Photographs
of the Air Pollution Control System installed by the answering

Respondent are collectively annexed as Annexure: R11/1 (Colly).

That the slag and sludge generation is approximately 4.5 MT/Month.
That the said slag and sludge is stored separately in hazardous waste

storage room inside the premises of the answering Respondent and is
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sold to M/s Bhawani Chemicals, F8, Udyogpuram, Partapur, Meerut
(U.P.) - 250 103. Photograph of the Hazardous Waste Storage Room is

annexed as Annexure: R11/J. Copies of the Tax Invoices pertaining to

the slag generated by the answering Respondent are collectively
annexed as Annexure: R11/K (Colly).

That the answering Respondent, being a responsible corporate citizen,
keeps a regular check by itself on the pollution control equipments
installed by it in its unit and regularly analysis the parameters of
ambient air, stack emissions, drinking water, waste water-and ambient
noise levels nearby the unit of the answering Respondent. That various
test reports shows that the parameters of ambient air, stack emissions,
drinking water, waste water and ambient noise levels are well within
the prescribed limits and, therefore, the answering Respondent is duly
complying with the environmental norms. Copy of the Test Repoits
dated 07.04.2025 issued by Pheet Lab Pvt. Ltd., Patna are collectively
annexed as Annexure: R11/L (Colly). Copy of the Toxicity Test
Report of Slag of Induction Furnace dated 13.05.2025 issued by
Johannes Kepler Testing & Research Centre (HICM) Pvt. Ltd., Patna,

Bihar is annexed as Annexure: R11/M.

That from the afore-mentioned facts, it is clear that the answering
Respondent is a compliant unit and is operating its unit with all the
necessary permissions, licenses, Consent to Operate and/or No
Objection Certificates (NOCs). That the answering Respondent is duly
following all the directions /guidelines issued time & again by the
statutory authorities and is following all the law which are necessary to

operate the industry.
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That as far as the allegation raised by the Applicant in the captioned
Original Application with respect to the industries being run in
“residential area”, it is submitted that, as mentioned in the foregoing
paras of this present Reply/Response, the answering Respondent is
operational since March, 1998. That at the time the answering
Respondent has started its operation in March, 1998, there was no
residential house nearby the industry of the answering Respondent.
That, moreover, the answering Respondént is regularly paying its
Property Tax to Nagar Parishad Danapur Nizamat. Copies of the
Property Tax Payment Receipts for the financial years 2022-23, 2023-
24 & 2024-25 are collectively annexed as Annexure: R11/N (Colly).

That, moreover, there are approximately 9-10 industries in the area
concerned, however, the Applicant has impleaded only 5 industries in
the captioned Original Application. That the Applicant has not
impleaded the remaining industries in the captioned Original
Application for the reasons best known to the Applicant. That as far as
the answering Respondent is concerned, the test reports annexed by the
answering Respondent along-with this present Reply/Response clearly
shows that all the parameters of air quality, drinking water as well as
noise levels are well within the prescribed limits. That, therefore, the
pollution, if any, cannot be attributed to the answering Respondent as

alleged by the Applicant in its captioned Original Application.

PRAYERS:

In the facts and circumstances as stated above, it is therefore, most

()

respectfully prayed that this Hon’ble Tribunal may graciously be pleased to:

Dismiss the Original Application being O.A. No. 49 of 2025 (EZ) titled
as “Manbodh Kumar Vs. State of Bihar & Ors.” filed by the Applicant

in as far as it is related with the answering Respondent;
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(U5) Pass such other/further order(s) as this Hon’ble Tribunal may

deem fit and proper in the facts & circumstances of the case.

nﬁuo

ENT NO. 11

THROUGH RISED SIGNATORY

ANUBHAYV ANAND ARON, AB AV ANAND
(Advocates for the Respondent No.11)

A-901, Apex Golf Avenue, Sector-1,

Greater Noida (West), UP. —201 306

Mob: 9811764256, 9582416270

Email: abhinav.legal@gmail.com

Place: UCA*T [ -,

Date: &ﬁ S_L’_S—



‘B FORE THE NATIONAL GREEN TRIBUNAL,

LSS €/  EASTERN ZONE BENCH, KOLKATA

NOF D [Original Application No. 49 of 2025 (EZ)]
IN THE MATTER OF:

Manbodh Kumar

Applicant
Versus
State of Bihar & Ors, .
Respondents
AFFIDAVIT

I, Kapil Kumar Saraswat aged about 34 years S/o Sh. Rakesh Kumar, Authorized

Representative of Bhola Ram Steels Pvt. Ltd. having its Registered Office at: Nasriganj,

Danapur, Patna, Bihar — 800 012 and its Corl‘:vorate Office at: 2™ Floor, M-79, M-Block

Market, Greater Kailash — I, New Delhi — 110 048 (the Respondent No.!1 herein) do

hereby solemnly affirm state as under:- |

1. That I am the Authorized Representative of Bhola Ram Steels Pvt. ]_}d{\(@ﬁ’?}’ _
Respondent No.11 herein) and I am well conversant with the facts of '

such [ am competent to swear this affidavit.
2, That the accompaaying Reply/Response has been drafied by my C

C\l sake of brevity and the same may kindly be read as part and parcel of me\p‘&t\p/“[

3., Affidavit,

éw 3. That1 have read and understood the content of the accompanying Reply/Response
—

and present Affidavit and the same are true and correct to my knowledge and

nothing material has been concealed there from.

ZY G A

ﬁ‘ LS
X FOR STEELS PVT. LTD.
N RREGNENE sicnsTom
s L. VERIFICATION:
3l g : :\gcm'led at on this day of 2025 that the contents of the above affidavit
B IR .
R §~( ’ k I~ Fodue and correct to the best of my knowledge and belief. No part of it is false and i
E‘ o ':: ,_. - .
£: %0 QE § gi)ging material has been concealed therefore. COR S - LTD.
T T 27T 7
S\ 52 DEPONENT
5 5":6 (< < . \DE
L E"_:i LB
(8,550
c.iz8R2%
gL
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Bhola Ram Steels Pvt. Ltd.
Redg. Office  : Nasriganj, Danapur, Patna - 800 012, Ph.. 09308999073-74

Corporate Office ; 2nd Floor. M-79, M-Block Market, Greater Kailash-Il, New Delhi-110048
Ph.: 0612-2216307, Telefax : 0612-2216012

E-mail : enquiry@bholaramsteels.com, Website : www.bholaramsteels.com

CERTIFIED TRUE_COPY_OF THE RESOLUTION PASSED BY T BOARD OF

DIRECTORS OF BHOLA RAM STEELS PRIVATE LIMITED HELD ON 02™ MAY, 2025
AT 12:30 P.M. AT 2°° FLOOR, M-79, GREATER KAILASH-1I, NEW DELHI-110048

ITEM NO.: AUTHORISATION OF MR. KAPIL KUMAR SARASWAT, AADHAR NO. 4116
2998 0758 TO REPRESENT THE COMPANY BEFORE NATIONAL GREEN TRIBUNAL

“RESOLVED THAT Mr. KAPIL KUMAR SARASWAT, bearing Aadhar No. 4116 2998 0758, be
is hereby authorised to sign. deed. document or paper and appear and represent the company before
National Green Tribunal Eastern Zone Bench, Kolkata vide OA No. 49/2025/EZ and attend the

hearing by the National Green Tribunal Easter Zone Bench.”

For on bebalf of the board
Bhola Ram Steels Private Limited

For BHOLA RAM STEELS PVT. LTD.

/4
Director / Director

A

Harsh Goyanka N
DIN: 07778220 "



Dane 14/03/2023

To,

Subject:

Sir/Madam,

ﬁ?vmfxuﬂﬁ 'y R /B

File No: SIA/3(0)/2436/2023
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SETAA), BIHAR)
* Kk

Ajay Kumar Goyanka

BHOLA RAM STEELS PRIVATE LIMITED

Nasriganj, Danapur, Patna, Sikagdurpur, PATNA, BIHAR, At Nasriganj,, 800012
bholaramsteelspvtitd@gmail.com

Grant of prior Envitonmental Clearance (EC) ta the proposed project underithe provision of the EIA
Norificatiedf 2006 -regarding.

This is in reference "o your spplication submited w0 SEIAA vide proposal number
SIA/BR/IND1/459853/2024 dated 13072024 for grant of prior Environmental Clearance (EC) 1o the
proposed project under the provision of the EIA Notification 2006 and as amended thersof.

2. Thi particulars of the proposal are as below :

(1) EC Identification No. EC24BI0I0BRS5825262N
(i) File No. SIA3{aV24362023

(iif) Clearance Type Fresh EC

{iv) Category ' Bl

3{w) Metallurgicel Industries (ferrous and nun
ferrous}

Environmental Clearance for the production of MS
Billetingot 28380 MT per year and, M5 section

(v) Project/Acfivity Included Schedule No.

(vil) Name of Froject {Bar. Flat, Rod Square, 28850 MT per year by M:s
Bhola Ram Steels Private Limited

{viii) Name of Company/Organization BHOLA RAM STEELS PRIVATE LIMITED

{ix) Location of Projeet (Districl, State) PATNA. BIHAR

(%) Issuing Authority SEIAA

{1i) Applicability of General Conditions as per

EIA Notiflcation, 2006 o

3. In view of the particulars given in the Para | above. the project proposal interalia including Form-1({Pact A, B and C)

SIA/BR/IND1/459853/2024 Page 1 of 14
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EIA & EMP were submined to the SEAC. Bihar for an appruisal by the Staie Level Expent Appraisal Committee
(SEAC), Bihar under the provision of EIA notification 2006 and its subsequent amendmenis.

4. The brief abow configuration of producis and byproducts as subimitted by the Project Proponent in erm-1 (Parmt A, B
and C)/ EIA & EMP Repors / presented in the SEAC Mecting for EC.

5. The SEAC. Bihar in its mecting held on 1702/2024, based on information submitted viz: Form 1 (Pant A, B and C},
EIA/EMP repon cic & clarifications provided by the project proponent and afier dewsiled deliberations on all technical
aspects and complionce therclo furnished by the Project Proponent, recommended the proposal for grant of
Environmeni Clearance under the provision of EIA MNotificanon, 2006 and s amended thereof subject 1o complimmee
of Specific and Standard EC conditions as given in this lener

6. The sbove-mentioned proposal hes been considered by Staie Environment Impact Assessment Authonity (SETAA),
Bihar in the meeting held on 02/03/2024. The munutes of the meeting and ail the Application and documents submitted
Form | (Part A, B and C), ELAVEMP report etc. are available on PARIVESH portal which can be eccessed by scanming
the QR Code above.

7.The SEIAA has exomined the proposal in sccurdence with the provisions contained in the Environment Impact
Assessmeni (EIA) Hmﬁu.inm IBN-& fiirther amendments thereto and based on the recommendations of the Siate
Level Expert Apprisal i . Biher hereby sccords Environment Clearance 1o the instant proposal of M/s
Ajay Kumar Goyanka under the pummnl of EIA Notification, 2006 and as smended thereof subject to compliance of
the Specific and Standard EC conditions.

8. The SEIAA, Bibar reserves the right yawfipulate additional conditions, if found necessary.

9. The Environmental Clearunce to the aforemenfioned projecr s under provisions of E1A Notification, 2006, Ilducsu-ul
tantamount 10 approvale/consent/permissions eic. required to be obtained under any other Act/Ruléffeguiaton. The
Project Proponént is under obligation to obtain approvals /clearances uhder any other Acts/ Regulations or Statuies, as
apphcable, to the project.

10. The Project Proponent is under obligation to implement commitments made in the Envireament Mapagement Plan,

which forms pan of this EC.

11. This issues with the approval of the Competent Authority.

Annexure 1
Details of the Project
NS;_ Particulirs * Details

£ i

Environmental Clearance for the production of M$ Billetingot 28880 MT per
a Details of the Project vear and, MS section (Bar, Flat, Rod Square, 28850 MT per year by M/s Bhola

Ram Steels Privane Limited
b Lotitude and Longitude | 25.639TE90B8E1641,85.006T0459871029
' of the project sine 25.64221237R74714 B5.0686844429616
— _—
Nature of Land involved Area in Ha
- . 5
L s (in Non-Forest Land [A) 2.59
£, Ha) of the project or
activity Forest Land |B) ]
Total Land i A-B) 259
SIA/BR/IND1/459853/2024 Page 2 of 14
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NS; Particulurs Details
Date of Public . =
d. c i Public ::unsult:rlun for the project was held on
Rehabilitation and
e, Resenlement (R&R) | NO
involvement
f. Project Cost (in lacs) 1200
B EMP Cost (in Iscs) 96 el =
h. Employment Details

Details of Products & By-products
Name of the product /By- | Product/ By-, “ | Mode of Transport [
" product E:Inln;li'mputd Total Uit . THERb
: T A
IMS Ingo Billet Product 11650 (17230  [28880| n’f’;:}""’
Siag Crushing By-Product  [1500  [2400 13900 I[T_Ij";}"“ A ad
M-S Section M.S Flat, Bar ons per Annum
Nl Baawe : 14150 f14700  Psssof fRosd
Elcctes Forged Gratiag fs200 o 9200 ;f'r':;j"" Vel

SIA/BRAND1/459853/2024 Page 3 of 14



Sub: Proposed Metallurgical Project "Bhola Ram Steels Private
Limited"” at Mauza:- Sikandarpur, Nasriganj, Tehsil:-
Danapur, District:- Paina, State:- Bihar; By M/s Bhola Ram
‘Steels Private Limited [Proposed Production Capacity — 28880
MT per year of M.S Billet / Ingot, (28850 MT per year of MS
Section Bar, Flat, Rod Square), 3900 TPA of Slag Crusher and
9200 MT/year of Electro Forged Grating] — Environmental

Clearance regarding.

Reference:- I MoEF£CC TR le No. - SIA/BR/IND1/430592/2023,
MBEF&CC  ToRe Al'ulw Proposal No. -
SIA/BR/IND/306157/2023,

MoEF&CC EC Proposal No! - SIA/BR/IND1/459853/2024 &

SEIAA File NG.:XS1A/3()/2436/2023,
2. Scrutiny fee submission dated 06-06-2023"(For ToR).

3. ToR issued date 07-07-2023,

Scrutiny fee for Amendment ToR submissio dated 02-11-2023
Amendmgnt in ToR issued date 12-01-2024.

Final EIA subjafesion daied 02-02.2024, o

SEAC meeting held on 17-02-2024 (Fy_ﬁt;}? O

e d: it o TR T o

SEIAA meeting held on 02-03-2024 (For EC).
Sir‘ e t ".. 4.

This tmnfnmetu;nmnmlnnupphmﬂn for the above proposal of M/s
Bhola Ram Steels Private Limited fos Metallurgical Industries at Mauza:- Sikandarpur, Nasriganj,
Tehsil:- Danapur, District:- Pama, State:- Bihar. The details of'the projects are as follows:-

SI. Item [ Details
No.

1]

Proposed Metallurgical Project "Bhola Ram Sieels |
Private Limited” at Mauza:- Sikandarpur, Nasriganj, l
Tehsil:- Danapur, District:- Patna, State:- Bihar;

By M/s Bhola Ram Steels Private Limited |
| 2 8. No. in the Schedule 1 3(a) _j

; Metallurgical Indusiries
. 3. | Type of Project (Ferrous and Non-Ferrous) :

&

SIA/BR/IND1/459853/2024 Page 4 of 14

| L Name of the project
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4. | Total Plant Arca 6.405 Acres (2.59 Ha.). ===
5. Total Green Belt Arca 33% of toal plol area
: : Mauza:- Sikandarpur, Nasriganj, Tehsil:- Danapur, |
6. |LomBomoftheProjest = | ryovice Pagm Suec iy, |
Sl. No. | Particulars | After expansion final
1. Unit process [ machinery |
A Induction MS Ingov Billet 28880
furnace with | MT/year
| continuous |
casting machine
B Rolling Mill 28850 MT/year
M.S. Section
M.S. Flat, Bar Rod, |
Square !
C Electro Forged | 9200 MT/year
D Slag Crusher 3900 TPA
2 Fi Capital | ~12.0 Cr.
_ * ®Rs) | o ]
3 Electrical - power | ~5500 KVA,
T [Raw Mawerial [112TPD
7. | Salient features of the Project. . [ Sponge Jron / e
" 1ron Scrap - !
Y- |5 Ingots / Billets | 96 TPD |
" y (only for rolling) |
T 6 Manpower ~70
it
7 %Tﬁsm
w i
g Domestic water | ~3.5 m3/da$
requirement = o
9 Domestic ~248 m3/day
wastewater
generation: - ¥
10 Solid wastc Slag | Slag: 13 TPD
Mill Scale
11 |APCD - Bag|O1 *.
House Filter
12 |ETP 10 KLD
13 Fuel HSD - DG sets '
g 50 KLD
8. Total Water Requirement Source:- Ground Water =
Total - ~5500 KVA
Source:- SBPDCL.
9. Power Requirement For Power Backup one DG set of capacity 250 KVA
(already installed) + 300 KVA (proposed) will be
. provided at site. |
10. ! 1
Total Cost of Project | Total Project Cost of Expansion - X 12.0 Cr.
L
Ca

SIA/BRIND1/458853/2024 Page 5 of 14



Corporate Environment
B ibility of the Proj - € 30 Lakhs.

PREMISES OF THE ENVIRONMENTAL CLEARANCE
This Environmental clearance is being fssued on the following premises which have been
substantiated / described in detail in the format of application along with enclosed affidavits /
certificates / undertakings etc. firmished therewith by the project proponent:-
(i) Information provided, descriptions méntion&d are complete, true and actual and no relevant
fact has been concesled to obmin Envidnmental Cleamance deceitfully by the project
(i)  Project Propopent shall intimate SEDAA ipmediatcly if there is any change in their
official address / E-mail / Ph. No-/ Cgh no % filing which commusication seat 1o them

on old address shall be consideredias defivered.

(i) Environmental Clearance shall be lisble 1o be if furnished information provided
m;cmfw!y%#nmmrmauw
stage of its validity. _ -

(iv). This Environmental Clearance is Taswed Withouwaffecting any court order / statutory other

institutions as well as relevant othec. Tws enacted by MoEF&CC, Gol, Ney Delp.

L Statutory compliance: .

I The Project Proponent shall obtain Consent to Establish/ Operate under the provisions of Air
(Prevention & Control of Pollutiony Act, (98] and the water (prevention & Control of
Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee.

2.  The Project Proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water/from the competent authority concerned in case
of drawl of surface water required for the project.

3. The Project Proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time 1o time.

&
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I.  The Project Proponent shall install 24x7 conunuous emission monitoring system ensuring
98% data upload ai process stacks to monitor stack emission with respect to standards
prescribed in Environment{Protection) Rules 1986 vide G.S.R. 277 (E) dated 31st March
2012 (applicable to IF/EAF) as amended form time to time; S.0. 3305 (E) dated 7th
December 2015 (Thermal Power Plants as amended from time to time) and connected 1o
SPCB and CPCB online servers and calibrate these system from time to time according to
equipmemt supplier specification through labs recognized under Environment (Protection)
Act, 1986 or NABL accredited laboratories.

. Air quality monitoring and preservation

2. The Project Proponent shall moniter fugitive emissions in the plant premises al least once in

every quarter through leboratories recognized under Enyironment (protection) Act, 1986 or
NABL accredited laboratores. |+ » s

3. The Project Proponent shall instal]l system camyout Ambient Air Quality monitoring for
common/céiferion parameters relevant to the main pollutants released fe.g. PMyo and PM; 5 in
referencesto PM emission, and SOz and NOx in reference to SOz and NOx emissions) within
and outside the plant area (at lenst at four locations one within and three outside the plant
area at an angle of 120°each), covering upwind and downwind direttions. (case to case basis
small plants: Manual; large plants: Continuous).

- &

4. mmmprwﬁhdlsuhﬂmmmry report of continuous stack emission
and air quality monitoring and ruults'uf'm stack mmnd@ihfmml monitoring of
air quality/fugitive emissions to Regional Office of MOEFECE#;;W Zonal Office of
CPCB and Regional Office of SPCB along with six-monthly monitoring report.

S, Appropriate Air Pollution Control (APC) system shall be provided ftall the dust generating
points including fugitive dust from all vulnerable sources.

6.  The Project Proponent shall provide leakage detegtion and mechanized bag cleaning facilities
for better maintenance of bags.

7.  Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant
roads, shop floors, roofs, regularly.

8. Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines
Collected in the pollution control devices and vacuum cleaning devices in the process after
briquetting / agglomeration.

g
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9.  The Project Proponent shall use leak proof trucks/dumpers carrying coal and other raw
matenals and cover them with tarpaulin,

10. The Project Proponent shall provide covered sheds for raw materials like scrap and sponge
iron, lump ore, coke, coal, etc.

Ll. The Project Proponent shall provide primary and secondary fume extraction system at all
melling furmaces.

12. Design the ventilation system for adequate air changes as per ACGIH document for all
tunnels, motor houses, Oil Cellars.

13. Fixing water sprinklers in plamt campus, and use water tanker for sprinkling water on
approach road of the unit at least twice dafly or’as per requirement to minimize air pollution
due to dust

14. Mnimymglintmfmdmwmﬂ:mpu
Bt WA

4
-

. Water quality monitoring m{lﬁm :

1.  The Project Proponent shall i!mtqruﬁuiaﬂy ground water quality at least twice a year (pre
and post monsoon) at snmwbnuﬂqﬁbui of plezometers/sampling wells in the plant and
adjacent areas through hu:&:bgmu undér Environment (Protection) Act, 1986 and NABL
accredited laboratories.

2, The Project Proponent shall submit monthly summary report of continbous effluent
monijoring and results of manual effluent testing and manual monitoring of ground water
quality 10 Regional Office of MoEF&CC / SEIAA, Zonal office of CPCB and Regional
Office of SPCB along with six-monthly monitoring report.

Adhere 10 'Zero Liquid Discharge'.

4.  Sewage Treatment Plant shall be provided for treatment of domestic wastewater 10 meet the
prescribed standards.

sl
¥

5. The Project Proponent shall provide the ETP for effluents of rolling mills to meet the
standards prescribed in G.S.R. 277 (E) 31* March 2012 (applicable to IF/EAF) as amended
from time o time.

6.  Garland drains and collection pits shall be provided for each stock pile 1o arrest the run-off in
the event of heavy rains and 1o check the water pollution due 1o surface run off,

i
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7.  The Project Proponent shall practice minwater harvesting to maximum possible extent.

8.  The Project Proponent shall make efforts to minimize water consumption in the steel plant
complex by segregation of Wsed water, praciicing cascade use and by recycling treated water.

1V.  Noise monitoring and prevention
1. Noise level survey shall be carried as per the prescribed guidelines and repont in this regard
shall be submitted to Regional Office of the Ministry as a part of six-monthly compliance

report.

2.  The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB (A) during day time and 70 dB(A,) during night time,

V. Energy Conservation measures _
1. The Project Proponent shall prowidé  waste heat rmu::eq system (pre-heating of
combustion air) at the flue gases of rehsting furnaces. >

2. Practice hot charging of slabs and billets/blooms as fiar as possible.

3. Ensure installation of regenerative type burners on all reheating fumnaces.

4. Provide solar power

r in roof ops of ‘Buifdings, for solar light system for all
common areas, street lights, p :

jee and maintain the same regularly.

5. Provide the Project Proponent for LED lights in their offices and residential areas.

Vi. Waste management
1. Used refractories shall be recycled as far as possible,

2. Oily scum and metallic sludge recovered from rolling mills ETP shall be mixed dried, and
briquetted and reused fhelting Furnaces. -

3 100% utilization of fly ash shall be ensured. All the flv ash shall be provided to cement and
brick manufacturers for further utilization and Memorandum of Understanding in this regard
shall be submiited to the Ministry's Regional Office and SEIAA, Bihar.

4. The waste oil, grease and other hazardous waste shall be disposed of as per the Hazardous &
Other waste (Management & Trans boundary Movement) Rules. 2016.

&
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5. Kitchen waste shall be composted or converted to biogas for further use. (ro be decided on
case to case basis depending on type and size of plani)

VIl. Green Belt

1. Green belt shall be developed in an area equal to 33% of the plan! area with a native tree
species in sccordance with CPCB guidelines. The green belt shail inter alia cover the entire
periphery of the plant.

2. The Project Proponent shall prepare GHG emissions inventory for the plant and shall submit
the action plan for reduction of the same inchuding carbon sequestration including plantation.

VIII. Public hearing and Human health issues

1. Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HTRA) and Disaster Management Plan shall be implemented.

z The Project Proponent shall carry out heat stress analysis for the workmen who work in high
MMMmMﬁﬁmmﬁnneqﬁpmmt{?PE}upﬂmemmsuf
Factory Act.

3. Provision shall be made for the housing of construction labour within the site with al

mrhpmucun end fadilities such as fuel for cooking. mobile toilets, mobile STP,

dﬁ:hngwﬂm' medical health care. créche etc. The housing may be in the form of
tempwujrdﬁkfm:s to be removed after the completion of the project.

4, Occupational health'surveillance of the workers shall be done on a regular basis and records
maintained as per the Factories Act

IX. Corporate Enimn,p!m]l@nuihﬂﬂy

E The Project Proponent shall comply with the provisions contained in this Ministry’s OM vide
F. ND. 22-6572017-IA.1I dated 1st May 2018, as applicable, regarding Corporate
Environment Responsibility.

2. The company shall have a well laid down environmental policy duly approved by the Board
of Directors. The environmental policy should prescribe for standard operating procedures to
have proper checks and balances and to brning into focus any infringements / deviation /
violation of the environmental / forest / wildlife norms / conditions. The company shall have

&
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defined system of reporting infringements / deviation / violation of the environmental / forest
/ wildlife norms / conditions and / or shareholders / stake holders. The copy of the board
resolution in this regard shall be submitted to the SEIAA, Bihar as a part of six-monthly
report,

i A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly
report to the head of the organization.

4, Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent suthority.,
The year wise funds earmarked for environmental protection measures shall be kept in
mwﬂéﬂ'ﬁ&m&wmm. Year wise progress of
implementation of action plan shall be reported to the SEIAA, Bihar / Regional Office of
MoEF&CC along with the Six Moathly Compliance Report.

5. Self-environmental audit shall be conducted apnually. Every three years third par

environmental audit shall be carriéd out : "

6. All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection {C%i‘:}r tha,plants shall bE implemented.

X. Special Conditions:-

1. Under the Corporate Environment Responsibilities the modalities of all expenditure on skill
development programme need to be done in consultation with and guidance of Bihar Skill
Devolvement Mission, with intimation to the concered District Magistrate, State
Environment Impact Amhﬂw and Bihar State Pellution Control Board, Patna.

r The Project Proponent has to fix display board on mentioning thereupon various activities to
be done under &WW Plan (EMP).

3. The green belt area must be permanently barricaded for its exclusive demarcation and
maintenance as a green belt area.

4, Conduct mock alarm drill at every six months or as per the extant Rules, whichever is earlier,

5. The important mobile number (contact aumnber) in case of emergency must be displayed at
every corner of the industry including at the entry gate.

@.r‘
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6. There must be fire alarm and conwol sysiem of approved specification and mock drill as
mandated by law should be conducted regularly.

T Provide enough number ¢f First Aid Box and other emergency medicine, stretcher, Mask,
etc. away from the plant area at the entry and exit gates.

8. Sand bags must also be placed at appropriate places to control the fire in case of fire sccident.

2, The Proponent has to shift cleaner fuel like CNG/PNG as fuel if the PNG/CNG line is made
available at close vicinity as directed by the Bihar State Pollution Control Beard, Patna.

XI.  Miscellangous -

1. The Projecl Ploponent shall make public the environmental clearance granted for their
ptq;mahngwm;ﬂﬁ.dhﬂmumﬂ conditions and safegusrds at their cost by prominently
advertising it at least in two local newspapers of the District, or State, of which one shall be in
the vernacular language within seven days and in addition this shall also be displaycd in the
Project Proponent's website permanently. '

2, Entry inside the plant premjses to all the workers/supervisor/Magager shall only be given
after having all personal grofective gears.

3. The Project Pmpnnem.mphin regularly the material balance and shall repon and
shown as and when asked for.* T

- - -

4, Theoqplu of the Environmental*Cleardfce shall be submitted by the Projéct Froponents to
T -

the heads of local bodies, Panchayats and Municipal Bedies in adgdigion to the relevant offices
of the Government who in tum has to display the same for 30 days from the date of receipt.

5. The Project Proporit shall upload the status of compliance of the stipulated Environment
Clearance condition’s, inchuding results of monitored data on their website and update the
same on half-yearly basis.

6. The Project Proponent shall monitor the criteria pollutanis level namely; PMzs, PMug, SO;,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters, indicated for
the projects and display the same at a convemnient location for disclosure to the public and put
on the website of the company.

7. The Project Proponent shall submit six-monthly repors on the siatus of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest
and Climate Change at environment clearance portal,

av
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8 The Project Proponent shall submit the environmental statement for cach financial vear in
Form — V to the concerned State Pollution Control Board/SEIAA as prescribed under the
Environment (Protection) Rules, 1986. as amended subsequemtly and put on the website of
the company.

9. The Project Proponent shall inform the Regional OfTice as well as the SEIAA/Ministry, the
date of financial closure and final approval of the project by the concerned authorities,

commencing the land developmentvork and start of production operation by the project.

11.  The Project authorities must strictly adhere 1o the stipulations made by the State- - Pollution
control Board nand the Stale Government.

12. mwmhmﬁn-mhmmmmmmmmmmmm
EIA/EMP report, commitppent made during public Hearing and also that during their
presentation to the State Expérl"Appraisal Committes.

13. Huﬂnthurmpma{mmmadiﬁuw.cyp{amﬂuﬂb:wddmﬁﬁmﬁnrawml
of the SEIAA, Bihar, i

=
14.  Concealing factual data or submistion of false/fabricated data may result in revocation of this
Environmental Clearance and altract action under the provisions of Environment (Protection)
Act. 1986. h”

- F .-*" h
IS, The SEIAA, Bihar may revoke $llspend the clearance, if implementation of any of the
above conditions is not satisfactdry.

16.  The SEIAA, Bihar reserves the right to stipulaté additional conditions If found necessary.
The Company in a time bound manner shall implement thee conditions.

I7.  The Regional Office ofthis MoEF&CC / SELAA shall monitor compliance of the stipulated
conditions. The Projéct authorities should extend full cooperation to the officer(s) of the
Regional Office by furnishing the requisite data / information / monitoring reports.

18. The above conditions shall be enforced, inter-alia under the provisions of the Water
{(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Trans boundary Movement) Rules, 2016 and the public Liability Insurance
Act, 199] along with their amendments and Rules and any other orders passed by the
Hon'ble Supreme Coun of India/ High Courts and any other Court of Low relaling w the
subject matter.

R
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19.  The Environmental Clearsnce shall remain valid for t=n vears from the date of iis issusnce.

20.  Amy appeal agninst this Eavironmental Clearance shall lic with the National Green Tritumal,
if preferred, within & peniod of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

Sd/-
(Abhay Kumar)
Member Secretary,
SEIAA, Bihar

Copy, through email, for information and necessary action to :—

THMM Industries Depet, Govt. of Bibar, Patne;

The Chairman, SEAC, Bihar;

The Member Secretary. B.S P.C_B.cum-Member Secretary SEAC, Bihary
nwmmmrmm mmm—umu—m
Chowk, Ranchi, Jharkhand - §34002:

Guard file '_ @%

& wmawp

Signature Not Verified
ﬁww&wmwﬁﬁ ay Kumar IFS

Date: 140372024 _]
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BIHAR STATE POLLUTION CONTROL BOARD '
PARIVESH BHA TLOT ND. K02, FALIFUTRA INDUSTHIAL AREA,
PA’ Patne — BOO 010

Ref No- /60§ Patna, dated- ':.»/rz'z.;

ORDER |
With reference © hE spplication no.- 7440171 dated 23.03,2623 and all dogumem

affidavit of M/s m Ram § sals Pvi. Led., 301, Avkash Residencies, TNB Road, Opp. Hindi

Bhawan, for consent under sections 25/26 of the Water (Preventict &
Cunun:afhmaq , hwhhey islare granted consent to bring into use Lisihe s
new/altered/existing ' Hlﬂhlﬂlumﬁmdfnr domestic sewnge from
(Capacity: M. S. Fist, Bar & Reds, Squire-28850 MT/yr, Electro Farged Gratings-9200
MThr & M.S. Ingot-28880 MT aues-Sikandarpur, At-Nasriganj, Dansput, Dist.-

Putua-800012; for the period of fivey forn the dute of issue with the foilowing conditions:-

I That, he/they shall not make any Silesation, addition, deletion or moduification i the pls
without the prior clearance from and shall glso sbide by the obligations unds:
sections 24, 31 and 33A of th vention & Control of Pollution) Act, 1974 and
further shall extend co-opemtion 10 the Board in perfarming its fupcuons entrusted unde

(]

sections 20, 21, of the Act:

2 Thet, he /they shall comply with the mequirements of Rule 14 of the Environmem
(Protection) Rules, 1986; Rules 4, 5, 7, 9, 10 and 11 of the Harardous And Other Wnstes
(Management and Transboundery Movement) Rules, 2016, Rules 4, 5.7,8.10, 11 12.1°
15 and 18 of the Manufacture, Storage and Import of Hazardous Chemucal Rules, 1989 ar-
the provisions of the Public Liability Insumnce Act, 1991, whichever is applicable:

3 That, he/they shall monitor his'their effluent(s) regularly and mwiomin (8 guabn o
conformity with Board's standards and shall produce its proof, as and when asked fag;

4 That, he/they shall submit application for consent again 30 days before the expirstion of
the period of consent or within 30 days from the date of receipt of this order. whichever is
epplicable.

5 That, the cooling process water shall be kept in recirculstion svsiem Discharge
shall conform to the standard prescribed by the Board and sccording s sutimit aua' v

report annually;
6 That, they shall obtain prior permission from CGWA for inmallation of bore well and
abstraction of groundwater;

7 That, water spraying shall be regularly done inside the plan;

g That, the environmental statement for each financial year ending 31" Sept. in Form-V a5 -
amended to be submitted by the proponent to the Board as preseribed in the Frvionmer
(Protection) Rules, 1986;

) That, in compliance of disection of the Hon"ble Supreme Court and vide Board™s H(; ra
no.- 2638, dated 09.07.2019, they shall make provisions for disploy of data outside mais
factory gate about quantity and quality of water discharge and mr emission along with
solid waste generated within the factory premises;

10  That, notwithstand any thing stmied above, the spplicanl unit sha)! sbide W all
provisions of the environmental laws including policies and guidelines made then e
and

11  That, this CTO is granted on basis of undertaking up-loaded by 1y applican ana o
is subject 1o the condition that in the event of any information/docunients submimed by e
proponent are found felse or misleading ut any stage, the C10 graneed shal! be revoked

s Sagal action sheil be iitised

To i

Sri Ajay Kumar Goyanks, r

Mis Bhola Ram Steels Pvt. Lid., 25 )

301, Avkash Residencies, TNB Rosd, Y.

Opp. Hindi Bhawas, Dist -Patna-800001 5 =7 Chandmscgn:

Member Secryus

SEE

Ejiﬁﬁﬁ -.uﬂ.!.:..iiﬁlﬁﬁﬁﬁi, i“ - mi Eaizﬁlﬁsn E+m-mﬂ#m;i n, “Ih el L E@mlﬂ
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BIHAR STATE POLLUTION CONTROL BOARD
PARVESH BHAWAN, PLOT NO. NS-5/2, PATLIPUTRA
INDUSTRIAL AREA, PATLIPUTRA, Patna-800010

Ref. No: - 1099 Patna, dated: - 22/6/23

' DISCHARGE CONSENT ORDER

With reference to the on-line application no.-7440171
dated 23.03.2023 and all document affidavit of M/s
Bhola Ram Steels Pyt. Ltd., 301, Avkash Residencies,
TNB Road, Opp. Hindi Bhawan, Dist.-Patna-800001;
for consent under sections 25/26 of the Water
(Preventic:)r‘l.l & Control of Pollution) Act, 1974, the
he/they is/are granted consent to bring into use
his/her new/altered/existing outlet(s} for discharge of
trade effluent and/or domestic sewage from {(Capacity:
M.S. Flat, Bar & Rods, Squire-28850 MT/yr, Electro
Forged Gratings-9200 MT/yr & M.S. Ingot-288390
MT/yr.), Mauza-Sikandarpur, At-Nasrigani, Danapur,
Dist.-Patna-800012; for the period of five years from
the date of issue with the following conditions:-
1. That, he/they shall not make any alteration,

addition, deletion or modification in the plant

without the prior clearance from the Board and

shall also abide by the obligations under sections

AYA
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24, 31 and 33A of the Water (Prevention & Control
of Pollution} Act, 1974 and further shall extend co-
operation to the Board in performing its functions
entrusted under sections 20, 21, 23, 30 and 32 of
the Act;

That, he/they shall comply with the requirements
of Rule 14 of the Environment (Protection) Rules,
1986; Rules 4, 5, 7, 9, 10 and 11 of the Hazardous
And Other Wastes (Management and
Transhoundary Movement) Rules, 2016, Rules 4,
5, 7, 8 10, 11, 12, 13, 15 and 18 of the
Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989 and the provisions of the
Public Liability Insurance Act, 1991, whichever is
applicable;

That, he/they shall monitor his/their effluent(s)
regularly and maintain its quality in conformity
with Board’s standards and shall produce its
proof, as and when asked for;

That, he/they shall submit application for consent
again 30 days before the expiration of the period of
consent or within 30 days from the date of receipt
of this prder, whichever is applicable.

That, the cooling process water shall be kept in

recirculation system. Discharge illegible hall

2X B
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conform to the standard prescribed by the Board
and accordingly submit analysis report annually;

That, they shall obtain prior permission from

'CGWA for installation of bore well and abstraction

of groundwater;

That, water spraying shall be regularly done inside
the plant;

That, the environmental statement for each
financial year ending 31st Sept. in Form-V as is
amended to be submitted by the proponent to the
Board as prescribed in the Environment
(ProtecFon) Rules, 1986;

That, in compliance of direction of the Honble
Supreme Court and vide Board’s HQ ref no.- 2638,
dated 09.07.2019, they shall make provisions for
display of data outside main factory gate about
quantity and quality of water discharge and air
emission along with solid waste generated within
the factory premises;

That, notwithstanding any thing stated above, the
applicant unit shall abide by all the provisions of
the environmental laws including policies and
guidelines made there under and

That, this CTO is granted on basis of undertaking
up-loaded by the applicant and is subject to the

X e
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COﬂditiLn that in the event of any
information/documents  submitted by the
 proponent are found false or misleading at any
stage, the CTO granted shall be revoked and legal

action shall be initiated.

To

Sri Ajay Kumar Goyanka,

M/s Bhola Ram Steels Put. Ltd.,

301, Avkash Residencies, TNB Road,
Opp. Hindi Bhawan, Dist.-Patna-800001

{Signed)
Sd./- 22.6.2023

(S. Chandrasekar)
Member Secretary

EPABX - 0612-2261250/2262265,
Fax-0612-261050

E-mail-mspcbsk-bihi)gov.in,

Website-www.bspcb.bih.nic.in

3 5D
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BIHAR STATE POLLUTION CONTROL BOARD
PARIVESH BRAWAN, FLOT NC. M5-B2, PALIFUTRA INDUSTRIAL AREA,
PATLIFUTRA, Putos — S00 010

Ref.No.- Jo QR Patna, dmsd- D)
With reference W spplication no.- 7440171 dmed 23032023 wee »
documesst Ram Sweels Prr. Lid., 301, Avkash Residencies. | VB
Read, Opp. ; for consent under sections 11 of he
ﬁiﬂ_l A, 1981, hefthey is‘ere panted cossen to
opersie histhedr pl M. 8. Fiat, Bar & Rods, Squire-28850 MThHr,
Electre Forged G fyr & MS. Ingot-15880 MT/yr), Maams-
Siksadsrpar, At-} s PlsL-Patna-800012; for the pericd of fhe
years from the date ing conditions:-

1. That, hethey shall not addition, deletion or modification n the

plant withoun the prior moe from the Board and shell aiso sbide by the
obligations under sections 22, 73 and 31A of the Air (Prevention & Contsol of
Pollution) Act, 1981 and further shall extend co-operation 1o the Board in perfarming
its functions eatrusiod under seetions 24, 25 and 26 of the Act ,

1. That, be /they shall comply with the requirements of Rule 14 of the Enviruamen
(Protection) Rules, 1986; Rules 4, 5, 7, 9, 10 and 11 of the Hazardous And @ 'y
Wastes (Management and Transboundary Movement) Rules, 2016, Rules 4, 5. 7 &,
10, 11, 12, 13, 15, 17 and 18 of the Manufacture, Storage and lmpon of Hazardous
Chemical Rules,1989; and the provisions of the Public Liability Isurunce Act 1991
(whichever is applicable);

3. That, bethey shall monitor his'their emission(s) and the ambient wir qualin from
represeniative point regulary and shall mainin its quality in conforminy wit
Board’s standards and shall produce its proof, as and when asked for,

4. That, betthey shall submit spplication for consem before 30 days before the dare ot
expisation of the consent or within 30 days from the date of receipt of ths order
whichever is applicable;

S. That, the armngement for rainwater harvesting shail be made svmilable m the unit «
Premises;

6. That, water spraying shall be done oe all pollution genersting pows insede the umit.

7. That, the unit shall store their solid wase'siag / ash oic scparsicly innude the premise,
and usc/disposed of properly;

£ That, adequate safety measiures shall be provided inside the umit,

9. The unit shall construct Pucca/Paved Internal Road for transport 1o sumimize ugins
emissson.

10. That, the unit shall operate their fume extractor regularly and maitain all pouutie.
control system during operstion of the unit

Il. That, the unit shail submit Ambient Air Quality, Stack Monaoring repon end
Ambient Noise Level repont six mocthly to the Board and the quality of emissoor
ﬂnﬂhupﬂmmq}drm

12. That, wee plantation in vacant spacy of the campus shall be done 10 develop a: greey
hﬂﬂnmﬂmhnﬂﬂm&m::

=
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BIHAR STATE POLLUTION CONTROL BOARD
PARIVESH BHAWAN, PLOT NO. NS8-82, PATLIPUTRA

INDUSTRIAL AREA, PATLIPUTRA, Patna-800 010

Ref. No.: 1098
Patna, dated: 22/06/23

EMISSION CONSENT ORDER

With reference to the on-line application no.- 7440171

dated 23.03.2023 and all document affidavit of M/s

Bhola Ram Steels Pvt. Ltd., 301, Avkash Residencies,

TNB Road, Opp. Hindi Bhawan, Dist.-Patna-800001

for consent under sections 21 of the Air (Prevention &

Control of Pollution} Act,1981, he/they is/are granted

consent to operate his/their plant for (Capacity M. S.

Flat, Bar & Rods, Squire-28850 MT/yr, Electro Forged

Gratings-9200 MT/yr & M.S.. Ingot-28880 MT/yr.),

Mauza-Sikandarpur, At-Nasriganj, Danapur, Dist.-

Patna-800012 for the period of five years from the date

of issue; with the following conditions:-

1. That, he/they shall not make any alteration,
addition, deletion or modification in the plant
without the prior clearance from the Board and
shall also abide by the obligations under sections
22, 23 and 3 1A of the Air (Prevention & Control of
Pollufion] Act, 1981 and further shall extend co-

XA
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operation to the Board in performing its functions
entrusted under sections 24, 25 and 26 of the Act.
That, he/they shall comply with the requirements
of Rule 14 of the Environment (Protection) Rules,
1986 Rules 4, 5, 7, 9, 10 and 11 of the Hazardous
And Other Wastes (Management and
Transboundary Movement} Rules, 2016; Rules 4,
5 7, 8, 10, 11, 12, 13, 15, 17 and 18 of the
Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989; and the provisions of the

Public Liability Insurance Act, 1991 {whichever 1s

‘applicable);

That, he/they shall monitor his/their emission(s)
and the ambient air quality from representative
point regularly and shall maintain its quality in
conformity with Board’s standards and shall
produce its proof, as and when asked for;

That, he/they shall submit application for consent
before 30 days before the date of expiration of the
consenk or within 30 days from the date of receipt
of this order, whichever is applicable;

That, the arrangement for rainwater harvesting

shall be made available in the unit’s premises;

aXB
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11.

12.
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That, water spraying shall be done on all pollution

generating point inside the unit;

That, the unit shall store their solid waste/slag /
ash etc. separately inside the premises and

use/disposed of properly;

That, adequate safety measures shall be provided
inside the unit;

The unit shall construct Pucca/Paved Intermal

Road for transport to minimize fugitive emission.

That, the unit shall operate their fume extractor
regularly and maintain all pollution control system

during operation of the unit.

That, the unit shall submit Ambient Air Quality,
Stack Monitoring report and Ambient Noise Level
report six monthly to the Board and the quality of
emission shall be as per prescribed Standard of
the Board.

That, tree plantation in vacant space of the
campus shall be done to develop as green belt and

to control ecology of area surrounding the unit.

LS



13. That, the environmental statement for each financisl year ending 31" Sept. m '
s is amended 1o be submited by the proponent 1o the Board as prescribed In

Environment (Protection) Rules, 1986,

14. Tha, they shall make prowisions for display of data cutside maun faciory gac sbout
quantity and . ‘waler Slscharge and sir cmission along with sold wane
generated withm

15. Thae, e shove, the spplicant unit shall abide by all the

16, That, this ing up-loaded by the applicam soc
it is subject o the of ey informationsdocuments submued
by the proponent # sy stage, the CTO granted, shall be
revoked and legal

APARX . 0613-2261250. 72367263, Fax - 0612-226 1050 Eaul - subspct-bigiyov.n, Websiw A NE0IDExh Setel e .

Page 2012
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14.

15.

16,
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That, the environmental statement for each financial
year ending 31st Sept. in Form-V as is amended to
be submitted by the proponent to the Board as
prescribed in the Environment (Protection) Rules,
1986;

That, they shall make provisions for display of data
outside main factory gate about quantity and quality
of water discharge and air emission along with solid
waste generated within the factory premises;

That, notwithstanding anything stated above, the
applicant unit shall abide by all the provisions of the
environmental laws including policies and guidelines
made there under; and

That, this CTO is granted on the basis of
undertaking up-loaded by the applicant and it is
subject to the condition that in the event of any
information/documents submitted by the proponent
are found false or misleading at any stage, the CTO
granted, shall be revoked and legal action shall be

initiated.

Sri Ajay Kumar Goyanka, ,

M/s Bhola Ram Steels Pvt. Ltd.,

301, Avkash Residencies, TNB Road,
Opp. Hindi Bhawan, Dist.-Patna-800001

Sd. /- 22-6-23
{S. Chandrasekar) Member Secretary

KA
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‘. ANNEXORE: RH/E.

BIHAR STATE POLLUTION CONTROL BOARD

Parivesh Bhawan, Patliputra Industrinl Area, Patna—800 010
EPARN: DRIT-ITE IS0/ 0262 265, Fov: 061 T-T261 080 E-mnall’ b bllgipes b, Websice: big isoc b s n
FORM 2
[Sew rule &{2)}

FORM FOR GRANT OR WAL AUTHORISATION BY STATE POLLUTION CONTROL
PIERES RS, REPROCESSORS, REUSERS, USER AND

OPERATORS OF DISPOSAL BEE
1. Number of suthonzation and Gate | iy R £1% Pana, datec- [ Y. 03 203¢
2 Reference of application (No and #9014, dated-08.10.2024

3. M/s Bhola Ram Steels Private Limited, is hareby granted an authorization based on the
enclosed signed inspection report for gemesation, collection, reception, storage, transport, reuse,
recycling, recovary, pre-processids, co-pestessing, utilzation, treatment, disposal or any other
use of hazardous or other wastes or both on the premises situated at Mauza- Sikandarpur,
Khata MNo.-133,134,137,167,174. WKhesta No,-430,431,414,415,416, Masrigani,
Canapur, Dist.-Patna, Bihar 300012,

Details of Authorization
Si.  Category of Hazardous | Authortzed mode of disposal or | Quantity
| No. | Waste as per the Schedules | recycliag or uliizaton or 0 (Ton/Annum)
1,11 and Il of rules | processing, etc.

| 1. {Zinc fines or dust or ash or | Geperation, collection,  storage, | Zinc fines ar dust or
| skimmings in dispersible | transportation and offering for sale | ash or skimmings in
| form (HW Cat. no. 6.2) 2= |ofl zinc fines or dust or ash or | dispersible form:

per Schedule-] skimmings in dispersible form (HW | 65 TPA, |
r cat. na. 6.2] to authorized recycier '

for its recydling. i ——

1) The authorization shall be valld for a period of five years up to 09.10.20289.
2) The authorization is subject to the following general and specific conditions (Please specify any
canditions that need to be imposed over and above general conditions, If any):

A. General conditions of authorization:

1. The authorized perscn shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under,

2 The euthencativn or %3 renewsl Al 0F produced for wmspection al the request ot an officer
authorized Gy (e State Poliuon Control Board

3. The parson suthorized shall not rent, lend, sell, transfer or otherwise ransport the hafardous
and other wastes except what s permitted though this authorization,

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authonzed shall const'tute o breach of his authorization.

5. The person authorized shall implement Emergency Response Procedure (ERP) Tor which this
authorizetion is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possibla impacts and also carry out maock drili In this regard al
regular interval of time,

6. The person suthorized shall comply with the prowisions outhined In the Central Pollution Control
Board guidelines on “Implementing Labilities for Environmenial Damages due lo Handling and
Disposal of Hazardous Waste and Penally ™.

7. 1t is the duty of the authorized person to take prior permission of the State Follution Contral
Board to close down the facility

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and Its dean-up operanionr.

8 The record of consumption and fate of the 'mported hazardous and other wastes shall be
maintained.

10, The hazardous and other waste which gets generated durng recycling or réusé or recovery or
pre-processing or utilization of imporied hazardous or otner wastes shall be treated and
disposed of as per specific conditions of aulhnr'qzarmr-.

-
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BIHAR STATE POLLUTION CONTROL BOARD
Panvesh Bhawan, Patliputra Industrial Areaq,
Patna-800010

EPABX: 0612-2261250/2262265, Fax: 0612-
2261050, E-mail: mspcb-bih@gov.in, Website:
http:/ /bspcb.bih.nic.in
FORM 2
{See rule 6(2))

FORM FOR GRANT OR RENEWAL OF
AUTHORISATION BY STATE POLLUTION CONTROL
BOAR_D TO THE OCCUPIERS, RECYCLERS,
REPROCESSORS, REUSERS, USER AND

OPERATORS OF DISPOSAL FACILITIES.

1. Number of authorization and date of issue:
HWB/36297, Patna, dated: 17.03.2015

2. Referer{ce of application {No. and date): 10024014,
dated - 08.10.2024

3. M/s Bhola Ram Steels Private Limited, is hereby

granted an authorization based on the enclosed

signed inspection report for generation, collection,
reception, storage, transport, reuse, recycling,
recovery, pre-processing, co-processing,
utilization, treatment, disposal or any other use of
hazardous or other wastes or both on the premises
situated at Mauza-Sikandarpur, Khata No.-
133,134,137,167,174. Khesra No.-

JXA
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430,431,414,415,416, Nasriganj, Danapur, Dist.-Patna, Bihar 800012.

Details of Authorization

- Category of Hazardous
Nc; Waste as per theAuthorized mode of disposal or recyclingl —Quantity
" [Schedules I, Il and HII or utilization or co-processing, ete. {Ton/Anaum)
of these rules !|
Zinc fines or dust or ash !!Generation, collection, storage,ﬁ
or skimmings in i!transportation and offering for sale of zmc:
1. |dispersible form (HW é;ﬁnes or dust or ash or skimmings in;E 65 TPA
Cat. no. 6.2) as per EidiSpersible form {(HW Cat. no. 6.2) tot:
Schedule-1. }huthorimd recycler for its recycling. ii
| it
1} The authorization shall be valid for a period of five years up to 09.10.2029,
2} The authorization is subject to the following general and specific conditions (Please

specify any conditions that need to be imposed over and above general conditions, if

anyyj.
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A. General conditions of authorization:

1.

The authorized person shall comply with the
provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.

The authorization or its renewal shall be
produced for inspection at the request of an
officer authorized by the State Pollution
Control Board.

The person authorized shall not rent, lend,
sell, transfer or otherwise transport the
hazardous and other wastes except what is
permitted through this authorization.

Any unauthorized change in personnel,
equyipment or working conditions as mentioned
in 'the application by the person authorized
shall constitute a breach of his authorization.
The person authorized shall implement
Emergency Response Procedure (ERP) for
which this authorization is being granted
considering all site specific possible scenarios
such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill
in this regard at regular interval of time;

The person authorized shall comply with the

provisions outlined in the Central Pollution

SR
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Control Board guidelines on "Implementing
Liabilities for Environmental Damages due to
Halﬂdling and Disposal of Hazardous Waste
and Penalty”.

It is the duty of the authorized person to take
prior permission of the State Pollution Control
Board to close down the facility.

The imported hazardous and other wastes
shall be fully insured for transit as well as for
any accidental occurrence and its clean-up
operation.

The record of consumption and fate of the
imported hazardous and other wastes shall be
maintained.

The hazardous and other waste which gets
generated during recycling or reuse or recovery
or pre-processing or utilization of imported
hazardous or other wastes shall be treated and
disposed of as per specific conditions of

authorization.

9X%D
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11.The importer or exporter shall bear the cost of import or export and mitigation of damages
any.

12. An application for the renewal of an authorization shall be made as lawd down under these Rules

13. Any other conditlons for compliance as per the Guidelines Issued by the Ministry of Envionment,
Forest and Climate Change or Central Pollution Control Board from time to time.

14, Annual returm shall be fMed by June 30" for the pariod ensuring 31" March of the year.

8. Specific conditions:

a} The unit sheli disploy detolls of hatardous waste of the main gote on booed of 6'x 4" size.

B) The unit shall mointain o record of hoz waste and other woste handled In Form-3 and sholl submit
anauol return in Form-d to this Boord on or before 30tk june of every yecr.

£l The unit thall net store the hozardoss woste in the premises for o peried of morg than 90 doys provided the
board hos extended the said period.

df The unit shall store its harordous and other wastes such @s 2inc fines or dust or oxh or skimmings in dispersibie
Jorm [HW cot. no. 6.2, as per period in poly bagy under pucoe covered shed for
the purpose of its sele to the authorized recycier.

& MmEMMMMﬂMHM—HmeMIWIMW#
its HW,

fi The unit shall ensure thut HWW ore pockoged in @ sUitable monner for sofe hondiing, storoge, transport ond
labefled as per Form-B of the rule.

@/ The unit shall provide relevant informotion regording basardous noture of waste ond measures to be token in
case af an amergency b Form-2 (o the tronsporter.

b} The unit sholl mointoin the monifest system [movement document) for the movement af HW within the
country in Form-10 of the rule.

I} In cose of tronsportation of horordous waste for recycling or wiititation including coprocessing, the wait
{sender] shall intimote the State Board of the destinotion & tronslt State Board I compilance with rule-18{4 &
5}in addition with this Board.

I The unit {semder) shall obtoin No Objection Certiffcate (NOC for final dispoial of hazordous & ether waoste too
focllity esisting in o stote other than stote whers woste is generatec], from the SPCB of both the stote in

camplionce with rule-18{3).
k] The unit sholl sole the horordous ond other wostes to the outhorized recycler/octual user after moking the
entry into their passbook.
I} The unit sholl made an opplicotion for renewal of cuthoriration three months before the explry of such
puthariration.
NEERAJ  Date
20250317
NARAYAN 125048 0530
Place; Patna (Neeraj Narayan)
Date: /%.pE, - Member Secretary,
#0520 £5 Bihar State Pollution Control Board
et O U el Rottmrd v
Chimsgrratism 41 Siad”
Copy to: -

The Regional Officer, Bihar State Pollution Control Board, Regional Office, Patna for
information and necessary action.
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Anvexvre: RIVJF

ETP LAYOUT OF M- EMDLARAM STEELS PVT LTD

GALVANIZATION
PROCESS

RAW EFFLUENT |

TRAETED WATER
STORAGE TANK

[24X21X2.9M)
14 Am3

DOSING TANK (1.0
X10X10MiD1
m3

COLLECTION TANK
TANK (2.3 X4.7X
1.5 M) 16.2 m3

I

O-TROLID

1]

ORI

SETTLING TANEK
(24X 8 7X15M)
16.9m3

vl

FILTRATION TANK
(1.6 X4TX 15M]|

11.2m3 |/

SLUDGE DRYING
BED(2.2X3.6X .8
M) 63 m3
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OVIVEXORE: R“/L U’uﬁ)

PHEET LAB PRIVATE I.IMI'I'EI]

ISO 45001:2018, ISONEC 17025:2017 Certified & NABL Accredited Lab
Testing Of Warer\Waste Watec Amblent AlriSiack Emission & Noise

under 01 Roof, Located in Bhaglrathl Lane, Opposite Malaris Gontrol Office, Ashok Rajpath, Mahendru, Patn a-B00005

Email - phectabdd gmall.com sharma changrebhendgigmall com

Mob. -

S065103I56T < 9548991814

L]

Sarmple/Repert Mo TC- 1366025000000 75F

foame & Agdredi M5 BholeRam Steels Pyt Lid Naarigen), Denspur Fatns 20001 2

Drescrigtion of Sample (-Ambiem Air
[Ordher Mo - Verval Order

jlampling donge by Santoth Thakur (Chemist)  PHEET, Lab

Sampl ng Duration 28 Mours
Sampling Date:- 01,/04/ 2025
Dare of Anplywis- 2/04/ 2025
farpimg Place -Man Gate

Weather Condition: Clear
Temperature-37"¢
Humedity 45°%
Whing derecteon- Exit To Weit

End Date of Anslyng

07/04/2025

Repin iaswe Dote:- 07042025

L 1y O ALY 1 arakardy
- 1 P
B e w1 Parsmeten hogrTe, F(PIA. 1986 Beuns Method rtierence
! M 10 g’ 100 | 73 5-51821Pan 23
— -1 —_
z Pl vy /m* [ 53 I5-5102(Part 24
T el s} — e
| I =04 wgfm' » 11,19 | 5:5182 (Part 1)
= - e ! i . : I
4 1 MOy} wg/m" L1} | 1m49 15 5182{Part -5)
— -  REMARKS _
Analyzed all 04 parameters are within Jcceptable lmiy |
L I End of vae Tasx AeporL Pl _']

L -

Téxt Rapons &re Valid For The Semple Tested In Our Lsb
Walsr | Waste Waler Samples Would te prassrved | stoed in gur lab. for ne st 15 Daya

WLE |AF PeCBinng date, thvatesMer, would be dlapoaed o,

-

- .

Sempin Tested Ara Mol Returnsbis, Unlaus Stated For
Tewd Repun dre Nol Valld For Judicial Purpose
L T Case UV Aoy Dispule, It would Be tha subject of Patna Junsticlion

S

T

nm.phtta lssed by
A% C B shanea
Oty cuin TM
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[PHEET Embigm | e

PHEET LAB PRIVATE LIMITED

IS0 45001:2018, ISO/EC 17025:2017 Certified & NABL Accredited Lab
Tasting O Water'Wasts Waler/Ambien! Air/Stack Emission & Moise
under 01 Rool. Located in Bhagirathi Lane, Oppesits Malaria Control Office, Ashok Rajpsth, Mahendru. Paina-S00006

Emall - phestlabugpatil o share., chendrabhani@gmall com
Mob. - 9065103567 7 3546991814

[Sampte/Repon No.TC-136652500000386F : I! Repor Lisue Dater-- 07/04/2025
Name & Addeess SS Bholafam Steek Pvt. Lid. Nedigan] Denapur_ Pt ra-B0001 2
Pascegruion of Sample - Ambient Ax Wasathe: Compruon: Clesr
hhh' Mo - Werval Orger Yemperature:37 ¢
| Seemoting cone by Samosh Thakur (Cheomint| PHEET Lab Humedety. 45%
| Sl Duranion | 24 Hours i d direcson- East To Wew i
Samping Date.- 01/04/2025 '
Duie of Anslyse- 01042025 £ng Date of Amadysiv: 07/04/7075
|Samaleg Place- Farnece Plant
|
i - Ui OF AT S e o .
LT3 Bl Pararmatn Pty B Mrtnoa relesence
i PM 1D ugfm' 100 I & 5-SYRD|Pary T3}
T b
1 LT ] agim’ ] =5 IS-SLEIPur 24}
L] (50, pg/m’ #0 13.75 | 155102 (Part 2 '
o T. IR L L1
] 1 40,4 gl - nis 15 1A Pent 6]
e =
Anshyved sll 08 parserastery o within acceglable lumit
- 5 End o the Test Reoort, #/1

w -

r o
}
fite 1 Taal Heports Ace Yalsd For The Sample Tested in Our Lab H&h\k& ;

F Wit - Wants Water Sarmpigs Would be preserved [ storea w our 148 for neet 13 Days

st e regmivig dals thereafer, would be disposed off Approved & lssugd vs
L Saiipte leviad Are ol Relumnable Urdeas Slated For 4 .
& anl Wepar pre Mot Walid Fos Judiral Furposs - Dy CB Shaim
& ou bane Tl ke Despute 11 esould Be the subject of Paind Junsdefun CMD coum TM
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" PHEET LAB PRIVATE I.IMI'I'ED

1S0O 45001:2018, ISONEC 17025:2017 Certified & NABL Accredited Lab

Testing Of Water/Waate Water/Ambieni Air/Stack Emlssion & Noise
under 01 Roof, Located in Bhagirathi Lane, Opposite Malaria Control Offics. Ashok Rajpath. Mahendru. Patna-800006

Emall « ||-1'"""'"'“W‘“rﬁm'1‘ shapms chgngirabhan® gmall com
.« 9065103567 * 9546931814

|Sample/Repan No TC-136692500000381F “Report sue Date - 07/04/2075
Name & Address-MJS Bholafam Steels Pvi. Ltd. Nasrigan). Danapu, Patna-500012

Sescnpt on of Sampie -Ambaent Kis Meather Condipon Clear

Dedar No - Verval Qrder Temperature-37° ¢

Samphng dane by Settosh Thakur [Chemist] PHEET Lak Mum dity- 45%

Sampling Juration : 24 Hours wond direction- Eail To West
Samatmg Dave:- 01 /0472025
Date of Anelysis;. 02 /042025

Emd Dee of Snadbysis=- 07704/ 1005
Sampling Mace:- Roling M

i i O NaAD) S1andand
L] T
L e Parameters " : FiPM. 1986 My Saptinod retereeoe
1 PM 10 pfm” 100 B l 1%-S302{Pan 33
e _— = =
) PAZS wgim’ &0 53 B-S1B2Fan 24)
— S JI- —
3 - 1=H ugfm o THE ] i 155182 (Fan 1
4 —
i 1 ’
4 I M) | lp‘m | BO nme i 'll.llrnn__il -
HEMARKY
Analyred all 04 p.rmrm. e mtl'llll scceplable bmi
] o Endumufmirmn ] -
5T

kode 1 Test Hepors Ars Valed For The Sample Tested In Our Lab
¥ Watei | Wante Weter Samplas Would be preserved | siored moowr 5 184 el 15 Days

wrncy Lhe recalving dals, theroafier would be disposed off
1 bempes Tegied Ase Mot Returnebis. Unises Stated For

4 lesl Mupert ate Not Valid For Judicial Purposs
% ow Lase (H Amy Dmgute b would Be the subject of Patng Jumdrﬂ“‘-"‘
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PHEET LAB PRIVATE LIMITED
ISO 45001:2018, ISO/IEC 17025:2017 Certified &
NABL Accredited Lab

Testing Of Water/ Waste Water/ Ambient Air/ Stack

Emission & Noise
Under 01 Roof, Located in Bhagirathi Lane, Opposite

Malaria Control Office, Ashok Rajpath, Mahendru,

Patna — 800006

Email - pheetlabigmail com/

sharma.chandrabhan83@gmail.com
Mob.-9065103567/9546991814

— TEST REPORT

+ |Sample/Report No.: | TC-13669250000038 LF

Danapur, Patna-

o |Name & Address:  |M/s BholaRam Steels
Pvt. Ltd. Nasriganj,

800012
o | Description of | Ambient Air
Sample:
+ |Sampling Mode: | Verval Order
o |Sampling done by: | Santosh Thakur

{Chemist}, PHEET, Lab

¢ | Sampling Duration: 24 Hours

Y
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+ | Sampling Date: ~101/04/2025
" —e |Receiving Date:  |02/04/2025
¢ | Sampling Place: Rolling Mill
e | Report Issue Date: 07/04/2025
+» | Weather Condition: Clear
" s |Temperature:  |37°C
B T P .
"« |Wind Direction: | East to West
e | End Date of Analysis: ) 07/04/2025
TABLE
.‘-——?-~~|———‘-‘-:-==_tt-“— :--] = E ﬁm-azJ,— LT mET
Sr. Test Units of Standards Results Method
No./|Parameters|Measurements| (EPA, * Reference| -
1986)
- - [S-5182
1 3 10
PM 10  [ug/m 0 36 (Part 23)
T 15-5182
2 |[PM 2.5 ug/m 60 53 (Part 24)
T T 1S-5182
3 SO ug/m 80 14.13 (Part 2)
R 1S-5182
4 3 7
NO: ug/m 80 33.76 (Part 6)

REMARKS:

X8
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Analyzed all 04 parameters are within acceptable
limit

End of the Test Report
P/1

Notes:

1.

Test Reports Are Valid For The Sample Tested In
Our Lab

Water/Waste  Water Samples Would  be
preserved/stored in our lab for next 15 Days since

the rec{:iving date, thereafter would be disposed off

Sample Tested Are Not Returnable, Unless Stated

For
Test Report are Not Valid For Judicial Purpose

In Case Of Any Dispute, It would Be the subject of

Patna Jurisdiction

Approved & Issued by
Dr. C. B. Sharma
CMD cum TM

WRC
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" PHEET LAB PRIVATE LIMITED

ISO 45001:2018, ISONEC 17025:2017 Certified & NABL Accrediled Lab
Tasling Of WaterWasts Walar/Ambiem Air/Stack Emission & Noise
under 81 Roaf. Located in Bhagirathi Lane, Opposite Malatia Gontrol Office, Ashok Rajpath. Mahendru Palna-800204
Email - pheatipdipgrmiil o o s ary narabhand L 2em
Mob. - 065103567 ' 9548991814

I “ANALTERI O T OF STACK ERMASSION = ——
Sample/Repgn No TC- 136692500000 185F wiue Date: 070473035

[Compary Mame & Address:- M5 BholaRam Steeh Pyl Lid Maarigen| Denapur Pains-B00012
Descopr on of Sample - Stack Emuuon

Sampl ng Date - 01/04/2025 Samobng Teme - 1 Howr
Javr of Analyss - 01/04/ 2025
S«e Stack 1, Farnece Plani Ead Date of Anabyses 07/04/2015
GEMERAL DETALS
Stah Comntied To Dasst & Fumg Dasmarnge Syaters
; A, Tomperstwrs il
Ol D Wy
T e ) it i
Birrenasnng [Bdj = Ja I
Fum Gis Temperitue 124
i Vaeity af Pk ga dncharge ¥ [
S J vl w
ity OF I )
L Mg Pyrarmeters Meriweme S Mesasiny Frowocod
EPCRI |
i
1 Fartgulale Matter [IWA) M 150 ti 3 -5-[!.‘--_-l'_|r.' I, P s
T T G . L
3 Rourrggen [hoade as MG » i Sy it X n W P,
Flytir oy o Esce, w = ¥ rl -l
‘ ] olghir (g e MO g e ]_‘.w.p“.r-u (LR I d S i,
S— ——— wma —— I —— _—
r“ﬂmwm;n_Mw#ﬂhm —
- e nOTi lus-nplnmm!_uﬂultmuh MANL Cafisu sled Invioementy
o
N
Wets 1 Tgat Repaits Ale Vahd For The Sempls Fested in Our Lab -{* -
y Water Wasie Waler Sarnples Would be pressrvad / slored i our tan lor nesl 15 Days 5, k- ]
weneh IR tecawving dale (hereafier wouid be Srsposed of Apb 1‘:‘,';:‘ :Luf:.t by
i Agnpie Tesied Are Mol Ritlurmatize Unlesi Stated F o ¥
4 Test Hepun are Mot Vatd Fod Judicial Purpose 1 D: . B 5h
% m Lave O Ry Uipute B would Be the sulgecl of Patna Jurmda, bhon WY gum 4
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TIPED Co Py Y3

W™

PHEET LAB PRIVATE LIMITED
ISO 45001:2018, ISO/IEC 17025:2017 Certified &
NABL Accredited Lab

Testing Of Water/ Waste Water/ Ambient Air/ Stack

Emission & Noise
Under 01 Roof, Located in Bhagirathi Lane, Opposite

Malaria Control Office, Ashok Rajpath, Mahendru,

Patna - 800006

Email: pheetlabwgmail.com/

sharma.chandrabhan83(mgmail.com
Mob: 9065103567 /9546991814

ANALYSIS REPORT OF STACK EMISSION
+ Sample/Report No.: TC-136692500000385F
« Company Name & Address: M/s BholaRam Steels
Pvt. Ltd. Nasriganj, Danapur, Patna-800012
+ Description of Sample: Stack Emission
» Date of Sampling: 01/04/2025
+ Sampling Time: 1 Hour
» Date of Analysis: 01/04/2025

. Site: Stack 1, Furnace Plant

+ End Date of Analysis: 07/04/2025



144

GENERAL DETAILS

Stack Connected To Dust & Fume Extraction System
[Ambient Temperature 33
Draft ID Fan
Height (M) 36
Dimensions (M) 0.8
Fuel Gas Temperature 124
Velocity of flue gas discharge 9.4
Shape Circle

"n

%8R
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Unitsof | Standardas | | '
+ Sr. No. Parameters _ ] Results Protocol
) Measurements ql per {CPCB)
i Particulate Matter 51 i [S-11255 {Part 1):
1 —  |Mg/Nm* 1150 48
i {PM) i 1985 RA 2003
Nitrogen Dioxide j : | ;
i _ '} [S-11255 (Part 3):
2 as NO: +|Mg/Nm? Not Specified :51.13 | f
; i ;2003 RA 2008 }
Hydrocarbons ' : j |
ISulphur  Dioxide : : 1S-11255 (Part 2):
3 1 mg/Nm? INot Specified 5.9 ; !
|'|SO: : i [2003 RA 2009 ;
[ ! _ | i_l

L %]

L
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Tested all the parameters are within the allowable
limit

NOTE: Air Samples are collected & Tested by NABL
Calibréted Instruments

Note:

1. Test Reports Are Valid For The Sample Tested In
Our Latv

2. Water/Waste  Water Samples Would be
preserved/stored in our lab for next 15 Days since
the receiving date, thereafter would be disposed off

3. Sample Tested Are Not Returnable, Unless Stated
For

4. Test Report are Not Valid For Judicial Purpose

In Case Of Any Dispute, it would be the subject of

Paina Jurisdiction

SD./-

Approved & Issued by
Dr. C. B. Sharma
CMD cum TM

L3P
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PHEET LAB PRIVATE LIMITED |

1SO 45001:2018, ISOAEC 17025:2017 Certified & NABL Accredited Lab
Testing Of Water/\Wasls Wate Ambeant Alr/S1ack Emission & Noise
under 01 Roal, Locsted in Bhagirathi Lane, Dpposite Malars Control Office, Ashok Rajpeth. Mahendru, Paina-500006

Email - uhmr gharnis < drahhandqtymali.com
-B065103587 / 9546931814

Swenply; Aepod Mo TC-1 Meb%1 00000759 Begon isvae Date - (07 MO
[Company hame & Adrien WA/S Bholaflem Thewii Pri L1S, Marigueg, Dynagmy fymna S00017

Dericrapivin of Samgde  Dramking Walsr

Sainple {ofectmn Dade - 0L/D47 2005

jSample Recarvirg Cule - D10/ 2075
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o Tador hetwit rapurt Y
. .

‘q_ﬁ.ﬂTE
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Mote 1 Tesl Aepans A Valid For The Semple Tested in Ow Lab
1 Wimier | Weiasie Watar Ssrnples Would be prassrvad | siored m ous fab lor noal 15 Days
u%

| s.nes the recarnng dls, ihereafier, would bo disposed olff d&is uueq by
1| Sanpde Teeted Are Not Returnable Unbess Stated Fos
4 Tesl Hepon are Wil Vabhd For Judiclal Perposs Sh" ’
% in Cave DF Ay Dispats it woulo Be the subjec! of Pains Jurmgicton CMO run
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PHEET LAB PRIVATE LIMITED
ISO 45001:2018, ISO/IEC 17025:2017 Certified &
NABL Accredited Lab
Testing Of Water/Waste Water/Ambient Air/Stack
Emission & Noise

Under 01 Roof, Located in Bhagirathi Lane, Opposite

Malaria Control Office, Ashok Rajpath, Mahendru,

Patna-800006
Email: pheetlab@gmail.com/

sharma.chandrabhan83@gmail.com
Mob:9065103567 /9546991814

TEST REPORT
+« Sample/Report No. TC-136692500000379F

+ Company Name & Address: M /s BholaRam Steels
Pvt. Ltd. Nasriganj, Danapur, Patna-800012

+ Description of Sample: Drinking Water

« Sampling Date: 01/04/2025

» Receiving Date: 02/04 /2025

« Date of Analysis: 02/04/2025

+ Report Issue Date: 07/04 /2025

+ End Date of Analysis: 07/04/2025
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Test Parameters Table !

Sl

No.

Test
Parameters

Units of

Measurements

Acceptable
Limit As
Per IS
10500:2012

Permissible Limit In The
Absence Of Alternate
Source

Result

Method

pH Value

6.0 10 8.5

NR

7.84

S 3025
[{Part 11)-
] 1983 2017

Temperature

26.4

IS 3025
(Part 9)-
11984 2017

A

Taste

Agreeable

Agreeable

Agreeable

s 3025
(Part  44-
1993 2009

Coiour

He/en

15

0.86

{Part 4)-
1983 2017

s 3025

Turbidity

NTU

0.8

s 3025
{Part 10})-
1984 2017

A
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) Acceptable . |
sl|  Test Units of | LimitAs | Fcrmussible Limit In The |
. Absence Of Altersate Result | Method
No.|Parameters ‘Measurements| PerliS " Source
; 10500:2012 |
! —_— is 3025
. ppm ’
6 ITDS 500 2000 348  |{Part 16)-
| 11984 2017
| i S 3025
7 Conductivit_v;; mhos/cm | 770 2500 679 ;é(Part 45)-
i | 11993 2013
il i --'
e : 1S 3025
alcium as. )
s | ) ppm 75 200 49.1  j{(Part 40}-
illegible . y
! ;1991 2014
_ L ppm s 3025
Magnesium l ‘
o i 30 100 38.36 j(Part 46)-
as Mg h Y
iI 511994 2014
i j

k%Y
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Acceptable | ..
SL|  Test Units of Limit As | Permissible Limit In The
No.| Parameters [Measurements Per IS i Ahsenc; Of Alternate Result Method
ource
10500:20132| |
ppm — IS 3025
10 {lliegibie 200 600 253.44 [(Part 21)-
] -2009/2014i
] ppm —1 IS 3025
11 [fllegible 200 600 249.18 |[(Part 23)-i
: 1986/2014)
IS 3025
Chloride as ppm _
12 o 250 | 1000 23.25 |(Part 32)-
1988/2014
m S 3025
Sulphate as ep
13 50 200 100 6.25 HPart 24)-
' 1986/2014
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! ! ] Ac 1i
- ceptable - 1
ISLI  Test Units of Limit As P‘i:’f:"’i‘(’):‘ﬁ’;:t fn ;“‘e | Result | Method
No.iParameters||Measurements! Per IS s ceSource crnate esu etho
| 10500:2012 ]
e ppm 'i! IS 3025
Nitrate as [
14§ o 45 NR ;|i 2.53 [(Part 34)-
: i 3 :
Pt | : 1088/2014
'ff :“' 1 APHA 23¢d
o . ppm ! : Edition
15 lllegible i I 1.5 046 |2017- |
P { : 4500-
-‘i i' | itlgible
o !
(. Agreeable 'S 5025
16||Odour - iAgreeable|(Part 3)-
1
! 1983/2017

UXe
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REMARKS:

Tested all 16 parameters are within acceptable
limit  as per IS 10500:2012

End of the test report

Tested by: Chemist

Note:

1. Test Reports Are Valid For The Sample Tested In
Our Lab

2. Water/Waste  Water Samples  Would be
preserved/stored in our lab for next 15 Days since
the receiving date, thereafter would be disposed off

3. Sample Tested Are Not Returnable, Unless Stated

For

Test Report are Not Valid For Judicial Purpose

In Case Of Any Dispute, It would be the subject of

Patna Jurisdiction

s8d./-

Approved & Issued by
Dr. C. B. Sharma
CMD cum TM

Y
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PHEET LAB PRIVATE I.IMITED

ISO 45001:2018, ISONEC 17025:2017 Certified & NABL Accredited Lab

Tasting Of Water/Wants Watar/Amblerd An/Slack Emisiion & Nose
under 01 Reol, Located in Bhagirathi Lame, Oppesite Malada Gortrol Office, Ashok Rajpath. Mabendru, Patna-B000%G5
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Formow Remon Mo TC. | 3669 750000075
[Comapany Rame & dodvess WA BholaRem Steels Pyvr. Uil Masrigen], Deseper Patns- B0001 2
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TYpED (ofY

PHEET LAB PRIVATE LIMITED
180 45001:2018, ISO/IEC 17025:2017 Certified &
NABL Accredited Lab

Testing Of Water/Waste Water/Ambient Air/Stack
Emission & Noise Near 01 Road, Located in Bhagirathi
Lane, Opposite Malaria Control Office, Ashok Rajpath,

' Mahendru, Patna-800006
Email-pheetlab@gmail.com,

pheetlabchandrabhan@gmail.com
Mob.-9065103567 /9546991814

TEST REPORT

[
Unique Report No TC-13682925000007594
Company Name & | M/S Bholaram Steels Pvt.

Address: Ltd. Nasirganj, Danapur,
Patna-800012

Description of Sample: | Drinking Water
Sample Collection Date: 0_1/04 /2025
Sample Receiving Date: “_05764/ 2025
Start Date of Analysis: 02/04/2025
Report Issue Date _1__07/04/2025
| Report Issue Date | 07/04/2025

Tllegible
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1 Acceptable Limit || Permissible Limit
Sr Test Unit Of
As Per IS 10500 | In The Absence of | Result [Purpose
NojParameters| Measurement
2012 Microbial Quality
17 |{llegible Ppm 0.01 0.05 0.01 |THegible
18 [ilegible ppm 0.3 b NR 0.23 |flegible
i
i
19 Iliegible ppm 0.2 :;! 1 Nil {llegible
j i
ng |lllegible ppm | 0.5 :1i 1 D! [1legible
i
21 {llegible ppm 0.05 - NR BDI ﬂlegibie
23 Illegible ppm 0.05 NR BDI llleglbie

¥
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Acceptable Linmit j| Permissible Limit
Sr Test Unit Of
As Per IS 10500 || In The Absence of | Result [Purpose
No|Parameters | Measurement
2012 Microbial Quality
24 |illegible % ppm 0.05 'N 1.5 BDI | lilegibie
i I ——
125 |Hiegible | ppm 0.02 m( NR BDI | lilegible,
! | 1
{26 lllegible _" ppm 0.01 I NR BDI IIllegibleé
L | _ j
7 |[llegible ’ ppm 0.001 ! NR Nil | Ilegible’
| |
o8 |Ullegible ppm 0.03 i 0.2 BDI |[Hllegible
2 |Illegible ppm 0.1 | 0.3 BDI Lﬂlegib{e‘
30 Illeglble ppm 0.01 NR BDI Illegxbie

Fd,
4

S0 ¢,
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Sy D

Acceptable Limit || Permissible Limit ‘ {

Srl Test | Unitof ,

| As Per IS 10500 ||| In The Absence of | Result [Purpose

No|Parameters| Measurement | - - '
2012 Microbial Quality

: n g

31 |lllegible MPN/ 100 ml Nil Nil IAbsent [tilegible
!

32 |E. Coli MPN/100 ml || Absent/Present Absent/Present lllegiblefjillegible

BDL: Below detection level, trace showing presence, but in non-measurable concentration

REMARKS

Tested all 17 to 32 parameters are within acceptable iimit as per {S 10500:2012

End of the test report Pg; 2
Tester

Microbiologist
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Note:

1. Test Reports Are Void for The Sample Tested in
Our Lab

2. Water/Waste Water Samples Would be
preserved/stored in our lab for next 15 Days

3. Since the receiving date thereafter would be
disposed off

4, Sample Tested Are Not Returnable Unless Stated
For

3.

Test R%port are Not Valid For Judicial Purpose
In Case of Any Dispute It would be the subject of

Patna Jurisdiction

Sd./-

Approved & Issued by
Dr C.B. Sharma
CWO cum TM
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““PHEET LAB PRIVATE LIMITED

iSO 45001:2018. ISONEC 17025:2017 Certified & NABL Accredited Lab

Testing Of WaterAWesis Water/Ambsant Air/Stack Emission & Noise
under 01 Rool, Located in Bhagirathi Lans Dpposils Malsna Control Office, Ashok Rajpath. Mahandru. Patna-2800908

Emad - pha Al st o oo’ phare sihialibunr Bk gmall cam
Mob, - 3065103567 | 9546991814
Sampie/Repont No. TC- 1366925000002 14F Report Issue Date. 07/04/2025

fame & Address . W/5 BholaRam Steels Put. Lrd. Masrigani, Danapur, Patna-800012
Oescripton of Sample .- Wasle Water
Sample Collection Date -01/04/2025

Sample Recervewng Date--01/04/2025
Stan Dale of Analysis:- D2/04/2025 End Date of Analysss-- 07/04/2025
| |
e Test Pisarmdien “W\O“ ” Lt s, e CPCE Ry Miwihan relreer ¢
= = B I =
FOL By (herup sl Duygen i
. L] kg
Diemandi b 31 27 € maf i W 26 M M P ad i
4.
. 200 Chercal Oapgen ) :
: Pevigai | | 150 153,58 SO 3 b wie
! I
2 gt | SNl 7 46 EIOIWF L. L2
- T !
i Ll i oo B4 LD Pie i
SO | =
L
O L Giode - | (o 187 AT PO T
A | i
REMARKS
= End of the test repont = Fage L/
=
b
iy Wl
mgls 1 Teat Haports Are Vahd For The Sampie Testea in Our Let ,4
7 et + Wasts Weisr Sempins Would be pressrved | stered wi our lab toi et 15 Days
weid i the iecmie-ny dale hersafier aould be daposec off "
| bampls Tevied Arp Mot Relurnable Linlsss Staied Foi A i rad s Issued by
4 Teyt Hepuot ate Mol Yabd For Juthciat Putpose Dr CB =" arma

5 i Lase U Ang Linpute B euuld Be the sobgecl of Paina lufisdii jiion E“D cuin TM
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| _Tepcer .

PHEET LAB PRIVATE LIMITED
ISO 45001:2018, ISO/IEC 17025:2017 Certified &
NABL Accredited Lab
Testing Of Water/Waste Water/Ambient Air/Stack
Emission & Noise
Under 01 Roof, Located in Bhagirathi Lane, Opposite
Malaria Control Office, Ashok Rajpath, Mahendru,
Patna-800006

Email - pheetlabugmail.com/

sharma.chandrabhan39wgmail.com
Mob.-9065103567 /9546991814

TEST REPORT
Sample/Report No. TC-136692500000224F

Name & Address: M/S BholaRam Steels Pvt. Ltd.
Nasriganj, Danapur, Patna-800012

Description of Sample: Waste Water

Sample Collection Date: 01/04/2025

Sample Receiving Date: 01/04 /2025

Start Date of Analysis: 02/04 /2025

Report Issue Date: 07/04 /2025

End Date of Analysis: 07/04 /2025
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T Limit
Sr Test Units Of As Result Method
NolParameters|Measurements| Per esuits Reference
CPCB
BOD (Bio
82;;;‘1:&1 IS 3025 (P-
1 1 2 44): 199
Demand) 3| mg/ 30 6 ) 3/
2009
days at
27°C
(c(::‘,cl?szic i IS 3025 (P-
2 Oxyegena mg/1 250 [153.5958):
Demand) 2006/2012
5.5 IS 3025 (P-
3 |pH mg/1 to | 7.46 {11}):
9.0 1983/2003
T T T T s 3025 (P
4 ITSS mg/1 100 | 64 [16):1984/
illegible
iy IS 3025
5 Oil & mg/1 10 4.87 i(Part
Grease max . .
illegible
REMARKS

End of the test report Page 1/1

SXB
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{Signature)

Tester /Chemist

Note:

1. Test Reports Are Valid for The Sample Tested In
QOur Lab

2. Wéter‘/ Waste  Water Samples Would be
preserved/stored in our lab for next 15 Days

3. Since the receiving date thereafter would be

- disposed off

4. Sample Tested Are Not Returnable Unless Stated
For

5. Test Report are Not Valid For Judicial Purpose

6. In Case of Any Dispute It would Be the subject of

Patna Jurisdiction

sd./-

Approved & Issued by
Dr C B Sharma
CMD cum TM
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““PHEET LAB PRIVATE LIMITED

IS0 45001:2018, ISONEC 17025:2017 Certified & NABL Accredited Lab
Tasting Of WaterMWaste WateriAmbient AlriStack Emission & Noisae
under 01 Rool, Located in Bhagirathl Lane, Opposrle Malaria Control Office, Ashok Rajpath, Mahendru, Patna-800006

Email - phestishiigmail.com’ sharma.chandrabhan®Egmail. comn
Mob. - 9065103567 / 9546991814

TEST REPORT

ISarnple /Report Mo, TC-136692500000381F Report issue Date:- 07/04/ 2025
| Name & Address:- M/S BholaRam Steels Pyi. Lid, Masrigan, Danapur,Pans-800012
Cescriplion of Sample -Ambient Noise

‘.. |Order No - verval Order
Sampling done by Santosh Thakur Chemist ,PHEET, Lab
Samphng Date - 01/04/2025
| Date of Analysis~ 03/04/2025

AMBIENT NOISE RESULT B
Dy Time
) Noise Location =
L Mas ll L Mhin Lig Test Method
1 Greating Plam 578 J 5.6 I 5176 15:9989
Noise (Ambient Standard)

| Limit in d8 (A |
| AreaCode Category of Area e dee 1
. Day Time Night Time
I A induiiral Area 5 1
| B Commeical Area E5 55

C f [ Resdenial Area 55 15
i 0 j Sdence Zone | 50 a0
[ ' REMARKS

Sound Level during Day time was found [52.76 Lag)
[ £nd of the Test Repert, P1/)
i IA ¥ : ~
I

Hote . 1. Taxt Reports Are Vakd For The Sample Tesied In Our Lab
7 Weler | Waste Water Samples Would be praserved | starsd in ¢ur lab, for nest 15 Days,
since the recalving date, thereafier, would be disposed off.
3 Sample Testad Are Nol Retumable. Unizss Sisted For
4 Test Report sre Mot Valid For Judicisl Purpose
5.in Case Of Any Dispute, it weuld Be the subject of Palna Jurisdielion,
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PHEET LAB PRIVATE LIMITED

ISO 45001:2018, ISONEC 1T025:2017 Certified & NABL Accredited Lab
Tasting Of WaterWaste WaterfAmblent Air'Stack Emission & Noise
under 01 Roof, Located in Bhagirsthi Lane, Opposite Matana Control Office, Ashok Rajpath, Mahendru, Patna-E800006

Emall - pheetisp@gmoll comy sl arma.chandrabhang@gmail.com
Mob. - 9065103567 / 9546991814

TEST REPORT

Sample/Report No.TC- 1 36692500000383F Reparl lssue Date:- D7/04/2025

Mame & Address - M/S Bholallam Steels Pvi. Lid Mastigen|, Danapur, Patns-200012

Description of Sample -Ambient Noice

{Qrder No- verval Order

Sampiing done by Santosh Thakur Chemist PHEET, Lab
[sampiing Date - 01/04/2025

|Date of Analyss:- 02/04/2025

AMBIENT NOISE RESULY
Day Time
.NO Noise Location r 1
| L M{- L L Min Leg Test Method |
1 | Farnece Plant 582 }_ 85 5415 l Is: 3589 ;
"ﬂ_f. {ambient Standard) J
| ares Code o [ Limit in d8 (A) Leg j
Day Time Night Time

& tncustrial Area 7% 0

i B f Commercial Area 65 55

C : Resicentidl Area . 55 oS

0 [ Silence Jone I 50 pe

REMARKS
tr. Sound Level during Day time was found [54.16 Leg)
End of the Test Report, P/l

Mote : 1. Texi Reports Are Vahd For The Sampia Teated in Our Lab

2 Water | Wasts Water Samples Would be preserved | siored in our lab, for next 15 Days,

since the recalving dste, Iheraatter, would be disposed o,
). Sampis Tesied Ars Not Returnable, Unless Siated For
& Tosl Report sre Not Vald For Judicisl Purposs
& In Case Of Any Dispule, Il would Be the sublect of Patrs Junsdeheon

CMD cum TNV
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ISO 45001:2018, ISO/NEC 17025:2017 Certified & NABL Accredited Lab

Testing Of WaterfWasile WatariAmbient AinStack Emission & Naise
under 01 Roof, Localed in Bhagirathl Lane, Dpposite Malardia Gontrol Office, Ashok Rajpath, Mahendru. Patna-800006

Email - phestlshiigmall. coml ghamma chandrabhan3igmasl com
Mob. - 9065103557 / 9546931814

[ “"PHEET LAB PRIVATE LIMITED

l TEST REPORT
|Sample/Report No, TC- 1366925000003B4F Report lssue Dave:- 07/04/2025
I!Narnl & Address - M/S BholaRam Steels Pvt. Lid. Nasriganj. Denapur,Patna-800012
‘_ |Description of Sample -Ambient Noise
'* Order No- Werval Drder
. Sampling done by Santosh Thakur Chemist ,PHEET Lab
| |sampling Date:- 01/04/2025
| IDate of Analyils:- 02/04/2025
AMBIENT NOISE RESULT
| | Day Time
| il..lln.i Noise Location
L Max L Mlin i Loy Toul Method
| 1 Roling Mill 56 | a7 5.7 | 15 Gamg
| | i
Noise (Ambient Standard)
Limit in dB (A) Leg
. Area Code Category of Area
. Day Time Night Time
L 'y Inhusingd Ares 5 0
| ] Commercial Area &5 5
?_ c Residentsl Area 55 a5
[ B Slence Zone 50 @
i REMARKS
| Sound Level during Day time was found (51.79 Leg)
:_ E;EF the Test Report, P11

Wote | 1 Text Reporis Are Vaiid For The Sample Tested In Our Lab
1 Water | Viasts Wrter Samples Would be preserved | slored in our lab, (o next 15 Days,
since the raceiving dele, thereafier, would be dispassd off.
1 Sampie Tested Are Not Retumabls, Unisss Stated For
4 Tes! Repan are Not Valid For Judicial Purpose
§ in Cama O Any Dispute, I would Be the subject of Paina Jurisdiction
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ANNEXORE . R)/M
Fage 10f 1

JOHANNES KEPLER TESTING & ¢ 3
5%

RESEARCH CENTRE (HICM) Pvt. Ltd.

(Quality is Strength of Structure)
An lsqm 2015 Certified Laboratory)

| Issued To:

' M/S Bhola Ram Steels Pvt. Lid.
Corporate Office: 404, N.P. Centre,

| New Dak Bunglow Road, Patna-800001.

Nanu: of Work: Toxiclty Properties of Shg of indaaion
' furnace.
| Ref. No.: BRSPL (25-26) /06

Drater 13.05.2025

| Dule nI'HEporL 16.05 2025

Samiple No.: JKTRC/ 140525-04 _l
Report No.: [KTRC/140525 /2680

Date of Recelving of Sample: 14.05.2025 |
ﬂﬂu‘lpﬂnn of Sample/Test Trmm}r Test

| of Slag of tnduﬂmn I'u"n&rf_ ]

Peﬂud nl"rming 14.05.2025 to 16052025 i

—a

RESULTS
.—r—|_ —
sk . | Observed Requirement as per
No. Test Parameter | Unit Test Method Vikis EPA 1311 |
i ' | S e e
L. Lead [Pb) Mg/l EPA 1311 1.2 Max. 5.0
R an | s B s MR
2 | Arsenic[As) Mg/l | EPA1311 ] 0.15 | Max. 5.0 '
I - I R SR
3 | Mercury (Hg) | Mg | EPA131L | Absent | Max. 0.2
| I _ ,
4. | Zinc(Zn) || Mg/l EPA 1311 28 | -
| 5| Chromium (Cr) Mg/l EPA 1311 ‘ 0.42 Max 5.0
| . — — —
Remarks.

{i] Results given above refer only to the sample supplied.

{ii} The Report is being issued on the specific understanding that JKTRC will not in any way be
involved in any acdon following the interpretation of the above results,
(i) This report shall not be reproduced except in full without writtén approval from JKTRC,
{iv] This repori does not imply that the sample/material is approved or endorsed by JKTRC or
NABL
(v} Sample shall be retained for 30 days after reparting the results
**End of Report®®

!ud‘u:rnz-.d Ignator y

(RAJNISH KUMAR)
WALITY MANAGER

"‘lﬁﬂ-‘&;:rh,l‘ 3 Tle

{Madhav Kumar |ha)

WATER, WOOD, S06. & ROCK

DPS More, Priyadarshi Nagar, Bailey Road, Patna-801503 (Bihar)

- Femall; seryice JktecRatna@omail.com, | Web ID : www.iktre.com | Mob. : 7280011100

"Hﬁﬁn‘ -y -
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age m

JOHANNES KEPLER TESTING & {O
RESEARCH CENTRE (HICM) Pvt. Ltd. 3
L. X

dit. is 3ty of Structure)
(An ISQ 9001 : 2015 Certified Laboratory)

B T

Issued To- | Sampie No - [KTRC/241224-10
| M/S Bhola Ram Steels PvL Lid. —_——
 Corperate Office: 404, N.P. Centre, N
| hew Dak Bunglow Road, Patns-800001. | Date of Receiving of Sample: 74 172024
Name of Work Toxicity Properties ol Slag of Induction | Description of Sample,/Test. Touclty Test
| Furnare. | of Stag of Induition fureace
Ref No.: BRSPL (24-251/57 Period of Testing: 24.12.2024 to 2612 2024
| Date; 24122024 —_— — e —
| Date of Repore: 26 122074
N RESULTS
o . [ T p— P E— ———
sl l Observed Requlrement as pei
' No. Jf! Test Parameter % Unit Teet Method Vaine EPA 1311
: . e e e L e -
1 ’ Lead {Ph) Mg/l | EPAI3NY 14 | Max. 50 ‘
[ —_—— _ - - A r—— e — — — I--— s —— — =
2. | Arsenic [As) | Mg/l | EPAI3LL 0.09 1r Max, 5.0 '
il Sgpoest b (Bt - Lo O R 1 S
| [}
1 | Mercury (Hg) L Mg EPA1311 | 005 | Max, 0.2 i'
 EESE—— S - L SR F i —— ) I —
4 | Zinc(zn) : Mg/l : EPA 1311 210 |
5 Chromium (Cr) Me/l EFA 1311 044 Max. 5.0
Remarks

(1) Results gven ahowe refer only o the sample supplied

(i} The Report is being issued on the specific anderstanding that |KTRC will not in any way be
involved in any action fbilowing the interpretation of the shove results

(i) This report shall not be reproduced except in full without written approval from [KTRC

{iv] This report does not imply that the sample/material is aperoved or endorsed by [KTRC ¢
MABL

(v) Sample shall be retainad for 30 days alter reporting the resulls

o;ﬁ"f' ‘ TS Crigh Puwes
by

I thorited Signatory
[Santopsh Kumar) 1 I ¥ ":]
s . ‘et Yy

LT

A7 1y MANAGER

L a

o i
m ”

POLLL IO & ENVIROWNMENT COn TRLC TITM MATERRAL

_Balley Road, Patna-801503 (Bihar) -
' a m“m. Pri’..dmh] N".,l E-'-:‘r:?na--l--dn s, = == I Frak s it et
Fomal: sapgcalkiscoainafRomsil.noo.
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Pape 101

JOHANNES KEPLER TESTING &
RESEARCH CENTRE (HICM) Pvt. Ltd. @

uallly is Strength of Stucture)
(An IS0 8001 : 2015 Certified Laboratory)

e

TEST REPORT

Issued To: [ Sample No.: ]HTHC,!'IUIJII‘I- lﬁ-

M /5 Bhola Ram Steels Pvt. Lid.
| Corporate Office: 404, N.P. Centre, !ewrt No.: JKTRC/100124/ mz )

Hats Sk Syt Sk S [ Date of Receiving of Sample: 10.01.2024 J
|T'Ian1e of Work: Toxicity Properties of Siag of induction | Description of Sample/Test: Toniciy Test

furnace. nf S.I.1,|i1I of Inductlon furnace |
! Ref. No.: BRSPL (23-24)/47 Period of d of Testing: 10.01.2024 w0 12.01.202 4

Date: 09.01.2024 - - e
| Date nfﬂepurt. LZ.I:II ¢D24

RESULTS
£ | renrumner | v | v | Ot | v
___I| Lead (Ph) ll—myi FFA EPA 1311 | 15 B _-r:.; ;
L 2. | Arsenic {As) 4 M_gﬂ _i EFA 1311 'l 0.12 | Ha.u_.iﬁ
i 3 |Mem|rr[Hg} - Mg}'l_ i EPA 131) _i_ _Abs-fﬂt-_ i.nﬂi
| & r:zm-:[zn] Mg/l |  EPA 1311 | 23 ;
5 [Ehrumlum[l:r] _J Mg/l EPA 1311 | 045 Max 5.0
= = i S 1 —
Remarks:

(I} Results given above refer only to the sample supplicd.

(i} The Report is being issued on the specific understanding that JKTRC will not in any way be
involved in any action following the interpretation of the above results,

{iii) This repert shall not be reproduced except in full without written approval frum |KTRC

[iv]) This report does not imply that the sample/materizl is approved or endorsed by |KTRC o
NABL

(v) Sample shall be retained for 30 days alter rep-ur'!ng the results

A ik P
Arecked by ,;'5‘/

Authoriged Signatry

[Santosh Kumar) f_i’-( - . 1%”!5*‘{ KUWR)
8\ ? QUALITY MANAGER
% .43\; - ..-:;-"_

CONSTRUCTION MATERIAL

DPS More, Privadarshi Nagar, Bailey Road, Patna-801 503 (Blhar)
E.mall - sardrs I‘Hrrnnl:ynﬁﬂmnﬂ eam | Wah ID : www.lktre.com | Mob, : 7280011100
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JOHANNES KEPLER TESTING &
f RESEARCH CENTRE (HICM) Pvt. Ltd.

=y Juaiit . is Strength of Structure)
(An 150 9001 : 2015 Certified Laboratory)

4

{0
Lo

——ar

U issued To:

M/S Bhola Ram Steels Pve Lid,
Corparate Office: 404, N.P. Centre,
New Dak Bunglow Road, Patno-B00001,

Samplehln JKTRC/081123-101 *
| Report No. JKTRC/UB1123/1434

I.Imo af Ruuivlng of Sample; HE 11.2023

| Name of Work: Toxicity Properties of Slag of Induction

Dﬁmpdﬂn of Sampl-:f'l‘m “Toxicity Test |

of Slag of Induction lurnace

Period u!'Tcstmg (4 Il 2023 to . 10. II_Z’JEE

| Date of Report: ll].:l 1.2&23

I’umm:

Rel. No.: BRSPL (23-24)/38
Dare: 08.11.2023

RESHILTS

— — . R
5L | [ : Observed Requirementas per |

No. | Test Parameter Unit Test Method Value | EPA 1311
- =k w! = == == IJ 4 = T
L | Lead [Pb) L Mg/l EPAIILL | 129 Max. 5.0 |
2| Arsenic (As] | Mg/ | EPA13L) | 017 | Max, 5.0 |
' —| e
3 Mercury (Hg) Mg/l | EPA 1311 Absent Max, 0.2 |

|| Zine (Zn)

Mg/l EPA 1311

[ 23

0.37 '

5 | Chromium (Cr) | Mg/l

EPA 1311 Max. 5.0 '
1 I -

Remarks:

(i} Resultsgiven above refer anly to the sample supplied,

{(ii} The Report is being issued on the specific undersanding rhat JKTRC will not in any way be
involved in any action following the interpretation of the above results

[ili] This report shall not be reproduced except In full without written approval from |KTRC

[iv] This réport does not imply that the sampie/material Is approved or endorsed by |[KTRC wr

NABL.
Q-fl M;L Luwan
uthored '.Hg.l'lﬂ[i}']

(v} Sample shall be recained for 30 days after reporting the results
-1 . f.:'

— **End »
‘ﬂ‘ﬁ»‘\ - /6%%
by S

[Santosh Kumar)

<‘~_I_f“‘t v L-%:'

i = T Te—

POLLUTION & ENVIRONWENT CONSTRUCTION MATERIAL

E Tl T Ll

DPS More, Priyadarshi Nagar, Bailey Road, Pgt_na-smsqz _{Pipar]
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JOHANNES KEPLER TESTING & &
| RESEARCH CENTRE (HICM) Pyt. Ltd. ’

Luality is Streagth ! Structu-e)
IMW 2015 Certified Laboratory)

e — e e _—

[lssued To: Sample No.: JKTRC/240223- m )

| M/S Bhola Raim Steels Pvt. Ltd, b ciloncz Lt I

| Corporate Office: 404, N.P. Centre, Report No.: lm[ﬂﬂ???ﬂ‘?ﬂ___
New Dak Bunglow Road, Patna-800001. Date of Recelving of Sample: 24.02.2023

| Name of Work: Toxicity Properties of Siag of Induction Description of Sample/Test: Toxicity Test :

IEM. of Slag of Ind ul:tmn Iul nace .

| Rel No.: BRSPL [22-23)/54 | Period of Testing: 2402 *ﬂz } o 27022023 |

| Date: 21.02.2023 gttt e
[ Bnltuf&fpnrr 7. IJZ 2{!23

—_— —i

RESULTS
_sL -[ b | Observed _Ileq uirement :-s per |
No. Test Parameter | Unit f Test Method ‘ Value EFA 1311 ;
—— ' —_— e — |
1. | Lead (Ph) | Mg/ EPA 1311 | 110 Max. 5.0 |
S == = —— e e
' 2 | Arsenic (As) Y r EPAI3LL | 017 | Max. 5.0 -
— _____.__’_.___ i -
|3 | Mercury (Hg) Mg/l EPA 1311 0.01 Max. 0.2
| i i e sl ___} = e L g
s | Zine(zn) Mg/l | EPA1311 | 2.1 . '
—1- | = __.T____ — e e
3 I Chromium (Cr) Mg/l | EPA 1311 | Max. 50
: e e e 115 e
Remarks:

(1] Results given above refer only to the sample supplied

[il} The Report Is being Issued on the specific understanding that JKTRC will not in any way be
involved in any acton following the interprecation of the above results,

(i) This repert shall not be reproduced except in full without written approval from [KTRC

(iv) This report does notl inply that the sample/material is approved or endorsed by [KTRC or
NABL

(v} Sample shall be retained for 30 days after reporting the results.

— "*En s e
== { L I
B R PO
Tecked b /;,-' tho 1.'t'|:IE|J_.{n.:I Loy

[Santosh Kumar) { IA

QUALITY MAAGER

£

" %

i,

POLLUTION & ENVIRCUMENT CONSTALCTION MATERIAL WATER_ WOOD SOIL & RDCK T CHEMICAL

DPS More, Privadarshi Naoar. Bailav Rnad Patna il &N /Rikar)
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Prongxore: RI/N Uotly)

P < 2roeme BT F Y 89D RN

| Mecegine  Due Wlptnt Tr Pelat Mt
‘:"""l'tnrg e Bl ] T et Mg, - U RFE SIS
Rocuivng Froe WS SN ABAM ST || P01 |
Sty P, T ol Sgagn ey bt Mgy
™ Cere Nianlpar Waes 10 P ey b PVPER ML, g oo el HR P poldey VLAY T

‘-Iu"'-'\:

D WS FHCY ARM ST 41T

Cusmreiian Mmme 115 5. 500 VAR GOENKA S0 4 NGOLNKA
Moy b S TRt
Acdres, st and DIGHA. DNAPUR, M1 VA SIMAR
"'r-numj

“1E181.00

Sihe | D —— Paysble Amoumt{Ra) Received Msount/Ra. )
Arrass Currant Arranrs Current

el 05-03-3023 Holding Tax 000 108,08500 000 “GnAs3C

el e T302-2003 interest oo Artears B 0.00 B 106,34 0.00 LR T

e @5-12-202 '

"e0s B-02-2023

I SE— ]

e SHE-NES

Fotal Amount s mesE 000 19819138 I
Pavatse At T MLTS00  Fatele Ami Re 000 Py Wigher Hartving Secale R 000 fl
One Temw Weter Charge. 24 0.00 )=
Payatie At Rs. 116.191.00
"2 Cacemec A=t Ry

= JSET-ERER

Ly i !
i Fon ey Sy B Tl S VS R Pl

i e et e w e b Se—" |
3w T ST e P ae e b w e ma e e e T |
T T, e S T Tl 0 Dol

|| L el L MAGAR PARINAD DANASR WEANET |

E T - = Lolbonher - |
L W W
L - - —am—
———————

— = =
B T — LT TP —

e =
Receved The Recag: Mo CNTOROORSE ot 03-07-2020 15 11 06 of Re 145, WL.08 agans: Payment of Sopeety Tas of MD
12008104

age FEE S e
::':v-l-—-w—-

Signaure of Recipeers
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:rvPeD CopPy

NAGAR PARISHAD DANAPUR NIZAMAT

PID - 212038104 RECEIPT FY 2022-2023
Receipt No: CNTO0000858

Date: 03-02-2023

Related To: Tax And Revenue

Print Date: | 10-12-2023 01:53 PM

Received From:

MR BHOLA RAM STEEL PVT LTD

‘Subject: Property Tax Self-Assessment And
Payment

Narration: Circle f_)‘é{ﬁ:cfﬁ‘ur Ward 33, Property No.
212038104, Revenue Circle NA, New
Holding 414273 City Holding

Owner: MR BHOLA RAM STEEL PVT LTD

Guardian Name:

Mobile No.:

‘Address:

DRS AAYOK MAR GOENKA SO S.N.

GOENKA

9334348251

(NASRIGANJ, ~ DIGHA,  DANAPUR,

PATNA BIHAR

Payment Mode

Amount {Rs.):

CASH: 116,191.00

b A



174

. Payable Received ﬁ Received
Bill Bill . Payable f
Details Amount Amount {Rs.) “ Amount {Rs.}
No. Date Amount (Rs.) ;
, {Rs.) i
[ i
Arrears Current Arrears !  Current
| 103-02- . 1 ;;_
1111612, 5023 Holding Tax 0.00 108,085.00 0.00 : 108,085.00
N i03-02- (Interest  onl| -
1116il} o 0.00 8,106.38 0.00 : 8,106.38
]2023 Arrears Bill ]
03-02- !
111610
2023 ‘
L
i03-02-
111609 !
2023
11 1608"03—02—
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Payable Received Received
Bill Bill Payable
1 Details Amount Amount {Rs.)| Amount (Rs.)
No. Date S : Amount (Rs.)
(Rs.)
Arrears Current Arrears Current
12023
Total Amount: 0.00 116,191.38 0.00 116,191.38

Payable Amt. Rs. 116,191.00 5 Rebate Amt.: Rs. 0.00 I Rain Wafer Harvesting Rebate: Rs. 0.00
i t

One Time Water Charge: Rs. 0.00

Adjusted Advance: Rs. 0.00

Adjusted Arrear: Rs. 0.00

Actual Payable Amt.: Rs. 116,191.00

Total Received Amt. Rs.: 116,191.00

Outstanding Amt. (Till Receipt Date}: Rs. 0.00

Amount In Words One Lakh Sixteen Thousand One Hundred Ninety One Rupees

Received By: DANAPUR COUNTER 3

Dated: 03-02-2023 15:11:09
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Note:

1. For any query dial Toll Free Number: 1800 345
7244.

2. Cheque/Draft/Bankers Cheque are Subject to

realisation.

3. N B HIE TEA/FFE W P PN HRHY
Iwmaﬁmm/maﬁwmm‘rm
asr#g—ﬁ_mmue:mmi

4. You may validate receipt by scanning QR Code,

For Details Please Visit:
https: //danapurnagarparishad.net

OR Call us at 1800 345 7244

Phone No.:

NAGAR PARISHAD DANAPUR NIZAMAT
In Collaboration with
Nagar Parishad Danapur Nizamat

Received the Receipt No. CNTO000858 at 03-02-
2023 15:11:09 of Rs. 116,191.00 against Payment
of Property Tax of PID 212038104,

Issued By Nagar Parishad Danapur Nizamat
For Nagar Parishad Danapur Nizamat

Signature of Recipient
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.F“'Em___ ' R
f == = |
¥ NAGAR PARISHAD DANAPUR NIZAMAT ¥ ‘
| o =
P10 .. 212030104 RTCEIPT FY 20212024 ; 3 i
' Recrini e,  Date Related To Print Dals I
%mu @ 47 g Ty el Mpames s e A3 NN N DR P
| Rauivad From M BHOLARAM STEEL #47LTD 1
"%\1 Propwerty Thn Sell Apmenamenl And Maymed |
h"‘ﬂn Crrie [wnapes Ware 30 Propay Mo 212088104, Hevenue Circln NA, Hew Holdog 4114273 Tid
sl i
Cromg N EY A RAM STEEL BVTLTD
Cutrdign darme T A 41 1T, VAR GOENKA SO 5. N.GOENRA
Moblte o, 54281
Adhdrg gy SAERIGANS DIGHA, DNAPUR, PATNA BIHAR !
Payment Mode Amouni(Rs )
.”-"5- -13 238.00
C Paysble AmountfRe,)  Received Amountifis) |
By h
N, J At o Afraars c_lll'l"ll'l'l Arraars Current |
mea ~58-%2-3023 Holding Tax 0,00 10836200 0.00 10836220 |
Ehh o %3 2-2003 interest on Arrsars BB o.00 L078.29 0.00 487629 |

Tee w2200
17608 - 2-2003

' 117e0s 1822023 = £
Total Amount 000 113,230.29 000 113,238.29
Payable Are_ B3 11323000  Rebdate Amt : s 0.00 . RainWter Harvesing Rebae. . Rs. 0.00
O Tume Waner Charge, - Rs. 0.00 - o R < -
| Adjasted Advance : Rs. 0.00 © Adjusted Areac: Re. 00 -
Actusl Payable Amt - Rs. 113,238.00 = B i
!.cﬁmmh1m- wa R0 Am, (T } Rs 0.00 |
n Words : T Shungired Thidy Sighy Fsp,
Ao m pdblng, 5 e n , S
Received By | BT HUMAR Dobed ﬁ‘qz-m_jm;an )
[
1, For arry @y deal Toll P Morrher | 1800 345 7044 -~ ;x

2, et Tt Barwars (7 mo.d o6 Sulect o rmasban. ..,h:p‘
1 0 W e e SRR B s ot i b mE g e o i et adbe o
W i i Ly ey OGS Coas

- - - -

o Dotk Pioding Joh | (0P8 04 g Nagarpans iad na WAGAR PRRIGHAD DAMAFUR NLZAMAT

O Gl um &1 1800 B Tadd I Collabergion with

e No. 0 Nagar Partshisg Dananpos Ninsns:
=
.*'“r—l----—------l------J-i.---d.--.-----.ﬁi-i-il-q-ﬁ ------- - - :;‘;;‘; ______ 4*....-.

Mﬂm o, DTDODAS0TT st 15-12-2027 16 0624 of Ra. 113,230,00 sgainst Payment of Propery Tax of PID
292038104,
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= .

% NAGAR PARISHAD DANAPUR NIZAMAT (%
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BEFORE THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA
[Original Application No. 49 of 2025 (EZ)]

IN THE MATTER OF:

Manbodh Kumar .eses Applicant
Versus

State of Bihar & Ors. -+++. Respondents

KNOW ALL to whom those present shall come that 1, Kapil Kumar Saraswat aged about 34 years S/o
Sh. Rakesh Kumar, Authorized Representative of Bhola Ram Steels Pvt. Lid. having its Registered Office
#i: Nasriganj, Danapur, Patna, Bihar — 800 012 and its Corporate Office at: 2™ Floor, M-79, M-Block
Market, Greater Kailash — 1T, New Delhi — 1 10 048 {the Respondent No. 11 herein) do hereby appoint: -

ANUBHAY ANAND ARON, ABHINAV ANAND (Advocates)
A-901, Apex Golf Avenue, Sector-1, Greater Noida West, U.P, — 201 306
Mob: 981 1764256; 9582416270; E-mail: abhinav.legalf@gmail.com

- Tn H:L EPPHI‘ Md plmd |1'| the ahmre mlnd m in 1l'r|s TnbtmL-‘l'.Tmn‘l ur in anjr l:ill'm Tr:l.'l.lmh’ﬂom'—!
in which the same may be tried or heard and also in the appellaie Court including the High Court
subject 1o payment of fees separately for each Court by me/us, [

* Tosign, file, verify and present pleadings, appeals cross-objections or petitions for execution review,
revision, withdraw, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subject to payment of fees for
each stage.

* To file and 1ake back documents, 10 admit and/or deny the documents of the opposile party.

* To withdraw or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

To take execution proceedings.

The deposil, draw and receive money, cheques, cash and grant receipts hereofl and to do all other acts
and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

* To appoint and instruct any other Legal Practitioner authorizing him 1o exercise the power and
authority hereby conferred upon the Advocate whenever he may think [il lo do so and sign, the power
of attorney on our behalf.

* And 'We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

*  And I'We underizke that 'We or my/our duly authorized agent would appear in court on all hearings
and will inform the Advocaie for appearance when the case is called.

e And I/'We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate, which he shall receive and retain for himself,

* And I/'We undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid 1o the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up, The fee settled is only for the above case and
ghove Court, | /We hereby agree that once the fees are paid, 'We will not be entitled for the refund
of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee
shall be paid again by mefus,

IN WITNESS WHEREOF l/we do my/our hand 1o these presents the contenis of which
have been understood by me/us on gy of 2025.
Accepted subject to the terms of the

*{g/ E.‘..Sﬁ LTD.

LY
ANUBAHY ANAND ARON & ABH ANAND ﬁll'
(D/1848/2003) {D/762/2007) THORISED TORY

(Advocates) Client



